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Item No. 02  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Appeal No. 36/2020  
(Earlier Appeal No. 66/2019 (WZ))  

Larsen & Toubro Limited      Appellant  

Versus 

Sanghi Industries Limited & Ors.        Respondent(s) 

Date of hearing:  06.01.2021 
Date of uploading of order: 22.01.2021 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
    HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

ORDER 

1. This appeal has been preferred against order dated 23.08.2019 of 

the State Level Environment Impact Assessment Authority (SEIAA), 

Gujarat, granting Environmental Clearance (EC) to M/s. Sanghi Industries 

Limited for setting up of stand-alone Cement grinding unit at Survey No. 

125/1 and 126/1+2+3, Village Shivrampur, Ta: Choryasi, Distt.: Surat in 

category 3(b) of Schedule annexed with Environment Impact Assessment 

(EIA) Notification dated 14.09.2006. 

2. The appellant is a company engaged in construction, manufacturing 

and other industrial/commercial activities. Its grievance is that the project 

in question will have hazardous impact on Hazira Manufacturing Complex 

where the appellant is manufacturing defence equipments. The said 

industrial area at Surat is ‘polluted industrial area’ classified as such 

based on data of air water and soil quality, called ‘comprehensive 
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environment pollution index’ (CEPI). The unit is of ‘red’ category in terms 

of categorisation of industries based on level of contribution to pollution 

under the Environment (Protection) Rules.  EC has been granted without 

consideration of crucial aspects such as air emissions, water availability, 

wildlife etc.  

3. The appeal was filed on 20.09.2019. Notice was issued on 

26.09.2019. The appeal was allowed to be amended on 24.10.2019. IA No. 

28/2020 has been filed by the interveners viz. the village Panchayat. IA 

No. 131/2019 has been filed by the appellant for production of documents 

relating to compliance status of main cement unit of the project proponent 

at Kutch in terms of environmental norms.  

4. By way of amendment, the appellant has brought on record 

proceedings of public hearing dated 22.03.2019 wherein, among others, 

questions with regard to generation of dust from the plant, capacity of the 

road and source of water were raised. According to the appellant, such 

concerns relating to increased air and water pollution have not been 

addressed. The appellant has also pointed out discrepancies in the EIA 

report. It is submitted that neither the EIA report explains potential of 

compliance with the environmental norms nor State Environment 

Assessment Committee (SEAC) and SEIAA have given any reasons from 

which possibility of such compliance can be inferred. The proceedings do 

now show application of mind on the environmental consequences and the 

EC has been granted in a mechanical manner. 

5. There are mangroves in the area but the project proponent 

concealed the said information in application Form I. Similarly, there is 

reserve forest area which will be impacted which has not been mentioned. 

2 Million Tonnes Per Annum (MTPA) cement is proposed to be grinded 
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which will require raw material including clinker, gypsum, fly ash, slag 

which has to be transported, involving movement of huge number of 

trucks. We made a reference to Table 4.17 in the EIA report showing the 

truck/tanker capacity and the frequency of trucks per day. The said table 

is reproduced in para 15 of this order. Though EC mentions that only 363 

trucks will be permitted for transporting 278,000 liters water per day (as 

per specific condition no. 47), atleast 799 canters per day will be required. 

The land allotted is total 12 acres, out of which 33% is to be green area (as 

per specific condition no. 67 of the EC) Condition no. 67 of the specific 

conditions mentions that if land for green belt is not available, plantation 

can be in open land on road sides. The condition is as follows:   

“67.    The SIL shall develop green belt within the factory premises 
as per the CPCB guidelines, consisting of at least three rows of 
trees of local species on periphery. However, if the adequate 
land is not available within the premises, the SIL shall take 
up adequate plantation at suitable open land on road sides 
and other open areas in nearby locality or schools in 
consultation with the Gram Panchayat/GPCB and submit an 
action plan of plantation for next three years to the GPCB.” 

6. There is no provision in the EIA for space for parking for the trucks 

and other vehicles. Shifting of green belt outside the factory complex will 

defeat the object of mitigation of pollution. The industrial area in question 

is polluted industrial area which has no capacity for any further polluting 

activities as held in the order of this Tribunal dated 10.07.2019 in OA No. 

1038/2018, News item published in “The Asian Age” Authored by Sanjay 

Kaw Titled “CPCB to rank industrial units on pollution levels”.  

7. The project proponent-Respondent No. 1 has filed reply by stating 

that it has state of art facilities to adhere to the environmental norms. The 

mangroves have been duly disclosed in the EIA report. The project is at a 

distance of 1.3 km from the mangroves. The Krishak Bharati Cooperative 
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Ltd. (KRIBHCO) has agreed to supply water through irrigation pipelines. 

The water requirement will be partly met by recycling.  

8. Reply of the SEIAA, Gujarat is that EC has been granted based on 

EIA report furnished by the project proponent. Undertaking was given not 

to use lignite and pet coke which is not permissible fuel. The project was 

considered by the SEAC in the meeting held on 12.06.2019 in continuation 

of meeting held on 16.04.2019. The project proponent explained mitigation 

measures against the emissions on which the members of SEAC were 

satisfied and on their recommendation SEIAA granted EC on 16.7.2019. 

Relevant extract from the reply of SEIAA is: 

“ xxx   xxx   
12.  I say that the answering respondent authority after receiving 
the recommendation considered the same alongwith the relevant 
material at its meeting held on 16.07.2019. A true copy of the minutes 
of the meeting of the respondent authority held on 16.07.2019 is 
annexed herewith and marked as Annexure R4. Being satisfied with 
the recommendation made by the Expert Appraisal Committee on the 
basis of the material and consideration of relevant aspects, the 
respondent authority decided to grant environment clearance for the 
proposed project. Accordingly, the clearance was issued on 
23.08.2019.” 

9. Relevant extracts from the minutes of the meetings of SEAC dated 

16.04.2019 and 12.06.2019 are: 

“The 497th meeting of the State Level Expert Appraisal 
Committee (SEAC) was held on 16th April, 2019 at Gujarat 
Pollution Control Board, Sector 10-A, Gandhinagar.

xxx  xxx  xxx 

In view of the above, Committee unanimously decided to 
consider the proposal the proposal after submission of the 
following details:  

xxx  xxx  xxx 

iii.   Fugitive emission details with its mitigation measures. 
Fugitive emission during raw material handling and feeding 
process and vehicle movements. 
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Mitigation measures – High efficiency pulse air jet type bag filters 
will be considered to arrest the air borne dust at all the locations 
where transfer of material are takes place; The automatic 
bagging machine with bag filters will be installed for packing 
plant; unloading of coal trucks will be carried out with proper 
care avoiding dropping of the materials from height. Sprinklers 
will be installed in Raw Material/ Fuel Storage/Loading / 
Unloading areas.  The sprinkling of water will be done along with 
internal roads in the plant in order to control the dust arising due 
to the movement of vehicular traffic; Proper maintenance of 
vehicles shall be carried out; All the workers inside the plant will 
be provided with disposable dust masks; thick greenbelt will be 
developed around the plant to arrest the fugitive emissions; and 
Periodic air quality monitoring shall be carried out as per CPCB/ 
SPCB norms etc. 

 xxx  xxx  xxx 

After deliberation, SEAC unanimously decided to consider the 
proposal after submission of the following details: 

1. to 4.     xxx xxx  xxx 
5. Sound APCM to control fugitive dust emission during raw 

material transportation, storage, handling, loading, 
unloading, transfer, fuel grinding etc.” 

xxx  xxx  xxx 

“Minutes of the 514th meeting of the State Level Expert 
Appraisal Committee held on 12/06/2019 at Committee Room, 
Gujarat Pollution Control Board, Sector 10-A, Gandhinagar. 

xxx  xxx  xxx 

15 SIA/GJ/IND2/ 
30448/2018 

M/s. Sanghi 
Industries Limited 
Survey No. 125/1, 
125/2 and 
126/1+2+3, Vill.: 
Shivrampur, Tal.: 
Choryasi, Distt.: 
Surat 

Appraisal – 
Recommendation 

xxx   xxx   xxx 

iii, Fugitive emission details with its mitigation measures:

xxx   xxx   xxx 

On Road: 

x All internal roads used for transport of vehicles will be paved 
and maintained properly and repaired immediately when 
required. 

x For prevention of road dust emission, speed will be restricted 
to 10 km/hr for heavy vehicles within the project premises.  
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x All preventive measures i.e. covering of trucks, paving and 
maintenance of internal roads will be adopted. 

x Regular vacuum sweeping and water spraying will be done 
on the internal roads.  

x Proper maintenance of vehicles will be carried out.”  

10. The minutes of the meeting of SEIAA dated 16.07.2019 are: 

“Minutes of the 253rd Meeting held on 16th July, 2019 at 09:00 
A.M. 

The 253rd meeting of the State Level Environment Impact Assessment 
Authority (SEIAA) was held under the Chairmanship of Shri C.L. 
Meena at Gujarat Pollution Control Board, Gandhinagar. Prof. G.H. 
Ban, Member of SEIAA and Shri S.M. Saiyad, Member Secretary of 
the State Level Environment Impact Assessment Authority (SEIAA) 
attended the meeting. 

xxx   xxx   xxx 

2) Sanghi Industries Limited, Dist. Surat 

¾ After detailed discussion, it was decided to grant 
environment clearance with all the conditions 
recommended by the SEAC.”  

11. The stand of the Ministry of Defence is that L&T facility is only a 

defence manufacturing facility and not a defence establishment. Thus, 

Works of Defence Act, 1903, prohibiting activities within a particular 

distance therefrom, does not apply.   

12. We have heard Shri Raj Panjwani, learned Senior Counsel for the 

appellant, Shri Pinaki Mishra, learned Senior Counsel for Respondent No. 

1 and Shri Maulik Nanavati, learned Counsel for SEIAA, Gujarat and 

perused the documents on record, with their assistance. We have also 

perused the written submissions filed by the parties in pursuance of order 

dated 06.01.2021 passed on conclusion of the hearing. In view of the fact 

that we are giving liberty to the parties to file written submissions before 

the CPCB for consideration of the Committee to which the matter is being 

referred, we do not find it necessary to make any comment on the said 
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submissions, beyond the comment on the rival contentions already raised 

before the Tribunal. 

13. Shri Panjwani has drawn our attention to Form I, the EIA and the 

minutes of the SEAC. He pointed out contradictions in the information in 

the EIA compared to the information furnished in Form-1, particularly 

with regard to the mangroves, forests and birds. From the EIA documents, 

it is pointed out that the project proponent is one of largest cement plants 

at Kutch while the present project is proposed as grinding unit at Hazira 

Industrial Zone, Village Shivrampur, Taluka-Choryasi, District-Surat, 

Gujarat. The land procured for the purpose is 4.856 hectare for use as per 

following break-up: 

“Table 2.7 Land Breakup of Cement Grinding Unit 

# Particulars Total Area 
(in Ha.) 

Area 

1. Production Plant 0.712 14.66% 
2. Office & Lab Area 0.022 0.46% 
3. Raw Material 

Storage Area 
0.632 13.01% 

4. Solid Waste 
Storage Area 

0.005 0.10% 

5. Open Space 1.835 37.79% 
6. Green Belt 1.650 33.98% 

Total 4.856 100.00% ” 

In the above break up, there is no provision for parking of large 

number of trucks to be used for about 800 trips per day for transporting 

material and other trucks for transporting water.  

14. The main raw material i.e. clinker is to be transported from Kutch 

plant by sea/road as per statement in the EIA as follows:  

“2.6.3 Transportation & Storage of Raw Material

The clinker shall be transported from Sanghipuram (IU) to Surat GU 
mainly by sea. Clinker shall be extracted from the Clinker load out 
silos at IU, transported to the captive Jetty of SIL by trucks and loaded 
on to the barges by grab cranes. Barges shall transport the Clinker to 
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the ship stationed at high seas. At Surat, the Clinker shall be 
unloaded from the ship at nearest port and transported to the 
Surat GU site by trucks. The clinker received through self-
tipping trucks shall be unloaded by into a box feeder and 
transported to clinker storage silo through conveyor and 
elevator. The clinker storage has been envisaged in RCC silos 
of capacity 50,000 Ton, adequate for about 10 day 
requirement of the plant. Clinker shall be extracted from the 
bottom of the clinker silos and fed to the clinker hoppers in 
the cement grinding section through a belt conveyors and 
elevator.”  

15. Under the heading ‘air environment’, the EIA mentions as follows: 

“Table-4.17:  Incoming & Outgoing Transportation  
Incoming Raw Material Transportation 

S.No. Raw 
Material 

Quantity 
TPA 

Quantit
y TPD 

Source Mode of 
Transport 

No. of 
vehicles 

(Truck/day)
1. Clinker

2000000 6061 

Captive Sea 

184 

2. Additives 
like 

Gypsum, 
Fly Ash, 

Slag

Purchase Road 

Fuel 60000 182 Purchase Road
Total No. of Trucks deployed/day will be       184 
Outgoing Product Transportation  

S. 
No. 

Product Quality 
Million 

TPA 

Quantity 
TPA 

Quantit
y TPD 

Source Mode of 
Transport 

No. of 
vehicles 

(Truck/day)
1. Cement 2.0 2000000 6061 Captive Road/Sea 179

Total No. of Trucks deployed/day will be        363 

Frequency of Vehicles: 
Total Capacity (Fuel, Clinker, Fly ash) 40, 60,000 TPA
No. of working days 330
Transportation of incoming and outgoing 
material

12303 Tons/day 

Working hours per day 24 hours (3 shifts)
Truck/Tanker Capacity 34 Tons
Frequency of trucks/day 
(92 No. × 4 trips/day × 2 (up/down)

363 ×2 

Frequency of trucks deployed/hr 16
Increase in PCU/hr 16× 3 = 48 ”

16. The mode of transportation mentioned in para 5.3 of the EIA is as 

follows: 

“5.3  ALTERNATIVE FOR TECHNOLOGY AND OTHER PARAMETERS 

xxx  xxx  xxx

S. No. Site 
Particular 

Alternative 
Option 1 

Alternative 
Option 2 

Remarks 

1 to 6 xxx xxx Xxx Xxx
7. Road Metallic 

Road 
Kachcha 
Road 

The road is well 
furnished. Most of 
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the raw material 
and fuel will be 
transported 
through ship (sea 
route) 

17. Under the hearing mitigation measures, table 2.13 is as follows: 

“Table 2.13: Aspects & Impacts Analysis 

18. Conclusions in the EIA report are: 

“11.5  Conclusion

Based on the EIA study conducted in Post Monsoon of 2018 (Oct. to 
Dec. 2018) and as per terms of reference given by SEAC, the following 
highlights emerge: 

x There will be minimal pollution potential on air, water and noise 
environment, which, with the implementation of the mitigation 
measures and EMP, can be reduced considerably.  

x The proposed project activities will have positive beneficial 
effect on the local population, economic output and other related 
facilities viz. employment, development of business, 
transportation etc.  

x Risk assessment including emergency response plan and DMP 
has been prepared to handle any sort of emergencies.  

x Looking to the overall project justification, process, pollution 
potential and pollution prevention measures/technologies 
installed by proponent, environmental management activities of 
proponent; the proposed project would be environmentally 
acceptable, in compliance with environmental legislation and 
standards. 

Activity Environmental 
Attribute 

Cause Impact Characteristics  
Nature  Duration Reversibility Intensity 

and 
Significance 

Vehicles 
Movement 
and utilities 
operation 

Air quality Exhaust 
Emissions 
i.e. NOX, SO2, 
Fugitive 
emission 

Negative Short 
Term

Reversible Low, due to 
movement of 
vehicle only 
for loading 
and unloading 
of raw 
material.  
Provision of 
APC’s.

Noise Levels Noise 
Generation 

Negative Short 
Term

Reversible Low, due to 
limited 
activity

Risk & Hazards Accidents, 
collision of 
transport 
vehicles 

Negative Short 
Term 

Reversible Medium due 
to loss of 
property and 
injury to 
manpower. 

”
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Hence, looking to the overall project justification, process, pollution 
potential and pollution prevention, measures/technologies installed 
by proponent, environmental management activities of proponent, it 
has been concluded that the proposed project would not have 
any considerable impacts on environment as well as socio-
economic and ecological conditions of the project area. Hence 
proposed grinding unit at Shivrampur, Hazira is considered 
environmentally safe.” 

19. Learned Counsel for the appellants has then referred to documents 

filed with IA No. 8/2020 and documents filed on 18.11.2020 by the 

intervener – Suvali Gram Panchayat. In para 15 of the reply filed by Suvali 

Gram Panchayat, it is mentioned that the project is in violation of 

Comprehensive General Development Control Regulations (CGDCR) 

notified by the State Government on 12.10.2017 under the Gujarat Town 

Planning and Urban Development Act, 1976. The CGDCR classify different 

zones for the permissible activities also specify negative list of activities. 

According to the said regulations, there is prohibition of Obnoxious & 

Hazardous industries in general industrial zone. 

20. On being called upon, the learned Counsel for the project proponent 

as well as learned Counsel for the SEIAA were unable to show any 

discussion in the minutes of the SEAC or any material which may reflect 

application of mind to the assessment of impact of dust generation during 

the transportation and mitigation measures against the same. Beyond 

saying that provision has been made for covering the vehicles during 

transport and sprinkling of water, it has not shown as to how generation 

of dust and causing of noise pollution by movement of large number of 

heavy vehicles will be neutralized, given the carrying and load bearing 

capacity of the Panchayat road in question. 

21. In view of above, we find that the precautionary principle, for which 

EIA is conducted, remains to be addressed. As held in Hanuman Laxman 
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Aroskar v. Union of India1, the object of EIA is to ensure that all concerns 

affecting the environment are duly taken care of. Thus, the impugned EC 

cannot be sustained until the environmental concerns are duly addressed. 

We are informed that the project has not yet commenced. Even learned 

Counsel for the project proponent and the SEIAA fairly accepted this 

factual position. 

22. Accordingly, we refer the issue of assessment of carrying and load 

bearing capacity of the Panchayat road in question and evaluation of EIA 

and EMP prepared by the project proponent to the EAC of the MoEF&CC 

dealing with the cement plants, alongwith the representatives of CPCB, 

NEERI and IIT Mumbai. The CPCB will be the nodal agency for 

coordination and compliance. Coordination with the EAC may be through 

the MoEF&CC. The Committee may assess how generation of dust and 

causing of noise pollution by movement of large number of heavy vehicles 

will be neutralized, given the carrying and load bearing capacity of the 

Panchayat road in question. The Expert Committee may furnish its report 

to this Tribunal within three months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF.  

23. The appellant, the Suveli Gram Panchayat and the project 

proponent may file their respective written submissions to the CPCB 

within two weeks for consideration by the Committee. 

A copy of this order be forwarded to the MoEF&CC, CPCB, NEERI 

and IIT Mumbai by e-mail for compliance.  

1 (2019) 15 SCC 401
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List for further consideration on 14.07.2021.            

Adarsh Kumar Goel, CP 

S.K. Singh, JM 

Dr. Nagin Nanda, EM 
January 22, 2021 
Appeal No. 36/2020  
(Earlier Appeal No. 66/2019 (WZ))  
DV 
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Report of Expert Committee  

Page 1 of 20 
 

Report of the Special Expert Committee as per the Order dated 21/01/2021 of 

Hon'ble National Green Tribunal in Appeal No. 36/2020: Larsen & Toubro 

Limited Vs Sanghi Industries Limited & Ors.  

 

Reference is invited to the Order dated 21/01/2021 of Hon'ble National Green 

Tribunal (NGT) in Appeal No. 36/2020: Larsen & Toubro Limited Vs Sanghi 

Industries Limited & Ors. with respect to the proposed cement grinding unit of M/s. 

Sanghi Cement at Hazira, Gujarat for which prior Environment Clearance (EC) was 

accorded by State Level Impact Assessment Authority (SEIAA) Gujarat on 

23/08/2019 under the provisions of the Environment Impact Assessment (EIA) 

Notification, 2006. The operative paragraph of the Order dated 21/01/2021 is 

reproduced below:  

 

 ³22. Accordingly, we refer the issue of assessment of carrying and load bearing 

capacity of the Panchayat road in question and evaluation of EIA and EMP 

prepared by the project proponent to the EAC of the MoEF&CC dealing with the 

cement plants, along with the representatives of CPCB, NEERI and IIT Mumbai. 

The CPCB will be the nodal agency for coordination and compliance. Coordination 

with the EAC may be through the MoEF&CC. The Committee may assess how 

generation of dust and causing of noise pollution by movement of large number of 

heavy vehicles will be neutralized, given the carrying and load bearing capacity of 

the Panchayat road in question. 

 

The Expert Committee may furnish its report to this Tribunal within three months by 

e-mail at judicialngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

 

3626/2021/IPC-II-HO
16/38
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Report of Expert Committee  

Page 2 of 20 
 

23. The appellant, the Suvali Gram Panchayat and the project proponent may file 

their respective written submissions to the CPCB within two weeks for consideration 

by the Committee. A copy of this order be forwarded to the MoEF&CC, CPCB, 

NEERI and IIT Mumbai by e-mail for compliance. 

 

List for further consideration on 14.07.2021´. 

 

2. In pursuance to the Order dated 21/01/2021 RI�+RQ¶EOH NGT, meetings of 

Expert Committee were convened by the Ministry of Environment, Forest and 

Climate Change (MoEF&CC) on 13/04/2021, 17/05/2021 & 12/07/2021 through 

Video-Conferencing (VC). The Expert Committee specially comprised for the 

purpose consisted of Expert Appraisal Committee of Industry 1 dealing with the 

Cement Sector, experts from Indian Institute of Technology, Mumbai and National 

Environmental Engineering Research Institute (NEERI), Nagpur along with the 

representative from Central Pollution Control Board (CPCB) as directed by the 

+RQ¶EOH�1*7.  The report was finalized in its meeting held on 12/07/2021 through 

video-conferencing. The meetings of the Special Committee were held under the 

Chairmanship of Dr. Chhavi Nath Pandey, Chairman of Expert Appraisal Committee 

of Industry 1 sector.  

 

3.  The following documents had been examined by the expert members: 

i. Documents submitted by M/s. Sanghi Industries Limited for obtaining 

Environment Clearance from SEIAA, Gujarat [Form I, Public Hearing 

proceedings, Form 2, additional information reply submitted by the project 

proponent, Final EIA report and EC dated 23/08/2019]. 

 

3626/2021/IPC-II-HO
17/38

��
2

14



Report of Expert Committee  

Page 3 of 20 
 

ii. Written submissions received from Central Pollution Control Board (CPCB) 

and circulated by M/s. Sanghi Industries Limited, M/s. Larsen and Toubro and 

Suvali Gram Panchayat.  

 

iii. Additional written submissions filed by L&T vide email dated 16/04/2021 

[Documents indicating the forests around the proposed project site, Color 

maps indicating distance of the project site from the forests, mangroves and 

sea and Excerpts from National Wetland Atlas showing that the area around 

Hazira industrial area falls under the wetlands] and by M/s. SIL vide email 

dated 15/04/2021 [SUDA Application form and payment receipt, Note on 

noise and dust control measures due to the truck movement, Road map 

network of Surat City, Map showing location of the project site and consent 

to establish granted by GPCB], 01/07/2021 and 05/07/2021.  

 

4. From the aforesaid documents submitted by CPCB, the Committee noted that 

following are the grounds of challenge by L&T and interveners viz. Suvali Gram 

Panchayat: 

i. EC granted by SEIAA, Gujarat to M/s. Sanghi Industries Limited (SIL) 

[herein after referred as Project Proponent (PP)]is for setting up of a 2.0 

Million Tons Per Annum (MTPA) standalone cement grinding unit at 

Survey No. 125/1, 125/2, 126/1+2+3, Hazira Industrial Area, Village: 

Shivrampur, Taluka Choryasi, District Surat, Gujarat. 

ii. Dust emission will occur due to movement of trucks.  

iii. Transportation of cement and raw materials will cause disturbance to the 

peace of village life and damage to health. 

iv. There is no provision in the EIA for parking space for the trucks. 

v. Discrepancies in the EIA report:  
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a. EIA report does not have potential of compliance with the 

environmental norms. 

b. Unaddressed public concerns with respect to increased air and water 

pollution raised during public hearing. 

c. About 1100 children studying in Navchetan Vidyalaya in 

Shivrampur village located at a distance of 1.3km from the plant, 

will also be adversely affected. 

d. Cement dust will affect the fertility (quality) of agricultural land & 

will also emanate into the water resources of village Suvali. People/ 

animals will suffer from disease due to air pollution. 

 

5. Shri. Ayush Puri, Advocate representing Suvali Gram Panchayat in his 

submissions emphasized the following points for consideration of the Expert 

Committee:  

i. The sites of GIDC Pandesara and GIDC Sachin located in Surat were declared 

as severely polluted areas by an office order dated 11/11/2019 issued by the 

Gujarat Pollution Control Board (GPCB). The SIL project site is located at 

considerable distance of 14 km after buffer zone of 5 km from GIDC 

Pandesara and GIDC Sachin. The proposed unit should not be allowed to set 

up as it would cause further pollution in the area around Surat. 

 

ii. Land Survey no. 498-1, Village Suvali, and measuring 20 Acres i.e., approx. 

80,000 sq. m., has been allotted to Marine Sector Commander, Hazira 

(Superintendence of Police) under Home Ministry of Gujarat for development 

of residential cum office complex of Marine Task Force, Hazira. The map is 

attached as Annexure 5 of the written submissions by the panchayat. 

However, the project though sanctioned has not yet come up. The aerial 
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distance of SIL project site to this residential complex is approx. 1.6 km in 

Suvali village. 

 

iii. Variable information submitted by the PP regarding coal consumption. 

Initially, it was stated that the coal requirement would be 252TPD. However, 

later the project proponent while submitting reply to the additional 

information sought by the SEAC, stated that they will use imported coal and 

requirement of the same would be to the tune of 6.9 TPH.  

 

iv. Substantial concerns were related to carrying and load capacity of the 

approach road that would be used by PP for transportation. It is the concern 

of the Panchayat that the particular road does not have the carrying capacity 

for transportation of 34 Ton trucks. Further, it was stated in the Draft EIA that 

the trucks deployed would be of 20 Ton capacity, however, the final EIA 

showed 34-ton truck capacity, thus there has been variation in the documents 

submitted by the PP. 

 

v. The EIA report avoids mention to facilities like disposal of discarded 

containers, allocation to finished storage area, loading and unloading area, 

parking area for trucks, canteen area, etc.  

 

vi. In the public hearing that was held for the proposed project at the project site, 

many villagers from adjoining villages raised several detailed queries which 

were either evaded or given incorrect assurances. The responses of SIL were 

unsatisfactory. 
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vii. There is no application of mind in granting of EC and it has been granted in a 

mechanical manner. 

viii. The proposed facility is nearby a boarding school which has a strength of 1200 

children and thus presence of such a unit in the vicinity would cause health 

hazards. The letter from the Medical officer of the Suvali Gram Panchayat has 

been annexed stating that large industries are located in area of Hazira, Mora, 

Suvali which have spread cancer, TB, skin diseases which have seriously 

affected the health of the people. Thus, no further industries should be set up. 

The Suvali village is 1.89 kms from the proposed SIL project site. 

 

6. Shri. Raj Panjwani, Learned Senior Advocate made following written 

submissions on behalf of Larsen and Toubro.  

 

i. The proposed cement manufacturing unit is a red category industry based on 

CEPI score due to their high pollution levels. Since cement manufacturing is 

also one of the most obnoxious and polluting process, the unit needs to follow 

stringent checks and balances.  

 

ii. Failure to adhere to µ3recautionary Principle¶ would lead to causing of health 

hazards to nearby boarding school comprising 1100 students and a population 

of 3000 ± 5000 people adjoining the project site. The boarding school is 

located less than a kilometer away from the unit. This concern has been raised 

by the local population vide some letters sent by them.    

 

iii. The Project Proponent has misrepresented/ concealed environment 

sensitivities like presence of mangrove forests, wetland and migratory birds 

in the project area, conversion of agricultural land for industrial purpose in 
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their pre- feasibility report, Form 1 and the impugned EC. The Project 

Proponent has denied any presence of sensitive flora and fauna within 15 kms 

of the proposed project location boundary as per the data submitted by them 

in Form ± 1. The EIA report also fails to mention presence of any mangroves 

which as seen from the map are only 2 kms away. 7KH�%RRN�WLWOHG�µ+LJK�LQ�

WKH�6N\�DW�+D]LUD¶�E\�(VVDU�KDV�SXEOLVKHG�WKDW�WKH�+D]LUD�,QGXVWrial area is 

home to 68 migratory species spending quarter of a year in the region. 

 

iv. The project proponent in their EIA report has stated that there are no forests 

within 10 kms radius of the project site, however, there is 17 sq.km forest area 

at a distance of 3 kms from the project site. L&T have made an application to 

the forest department seeking the area breakup of the wetlands, forests and 

mangroves in the Hazira Industrial Area. 

 

v. The Hazira industrial area has WKH�FLW\¶V�ODUJHVW�ZHWODQG�FRYHULQJ��������RI�

the area.  The distance of the proposed cement plant is 3.62 km from Arabian 

Sea and 0.89 kms from Tapi River as stated by the Project proponent in Form- 

1. The project proponent has not demonstrated in its EIA report any steps 

taken for the conservation of the wetlands surrounding the project. The plant 

is thus in violation of the rule 4 of the Wetlands Rules 2010 and 2017.  

 

vi. Inadequate land allotment has been done by the project proponent as they do 

not provide for finished products, storage area, loading and unloading area, 

product transfer area, parking areas for the used trucks and other amenities. 

This is in violation of the factories Act, 1948, which lays down the mandate 

for setting up of such amenities in the industrial project. 
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vii. The EIA fails to take into consideration where the 363 trucks (Refer EIA 

@Page 301 ±Table 4.17) would be parked for loading and unloading of 

materials. Further, the panchayat road, which is only 7.5mts in width would 

not be able to handle 363 trucks of 34 tonnes as it is a kaccha road as 

mentioned by the Project Proponent in its EIA report as the alternative route 

for transportation. Furthermore, no evaluation of the impact of trucks, 

primarily the dust generated by them while operating on the kaccha road has 

been done by them. 

 

viii. The impact of coastal mode of transportation used for supplying raw material 

and taking finished products by the project proponent has been done in the 

EIA, PFR, impugned EC.  

 

ix. The project proponent has failed in providing clarity with respect to green belt 

on the project site as they stated they will develop 33% green belt out of which 

green belt of width 6 mts - 8mts will be on the periphery. However, the plan 

of the project proponent is not substantiated by the layout plans as submitted 

by the Project proponent.  

 

x. Furthermore, the armoured system complex of L&T is a defense installation 

for the purpose of environmental sensitivity, as is mentioned in Report1 form 

B, which was not mentioned by the Project Proponent in its Form 1 and the 

EIA report. However, the Ministry of Defence in its affidavit has stated that 

the complex does not qualify for a Defense Establishment which is nothing 

but an erroneous stand taken by the Ministry of Defence.     
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xi. The EIA placed on record by the project proponent states that it would require 

278 Kilo Liter (KL) of water every day. However, no source of water, no 

pipelines are in place and no requisite authorization have been placed on 

record for the procurement of water from the irrigation department. 

 

xii. That in 2017, Government of Gujarat issued a revised draft plan of the earlier 

notification dated 12/10/2017 laying down the Comprehensive General 

Development Regulations, 2017, under which various industrial zones have 

been classified, wherein cement qualifies as an obnoxious and hazardous 

industry. Furthermore, on 8/10/2020, Surat Development Authority 

(hereinDIWHU� µ68'$¶� published the Sanctioned Development Plan, 2035 

showing various categories including General Industrial Zone and Obnoxious 

/ Hazardous Industrial Zone.  The Proposed cement project site falls under the 

General Industrial Zone and thus it would be appropriate if a red category 

industry is not set up in the area. 

 

xiii. 7KDW� WKH� +RQ¶EOH� 1*7� YLGH� RUGHU� GDWHG� 19/08/2019 in the matter titled 

µ2ULJLQDO Application No. 1038/2018, news item published in the Asian Age 

authored by Sanjay Kaw Titled µ&3&% to rank industrial units on pollution 

OHYHOV¶�GLUHFWHG�WKDW�WKH�YLDELOLW\�RI�UHG�FDWHJRU\�XQLWV�EH�GHWHUPLQHG�RQ�WKH�

basis of the Precautionary Principle by an appropriate mechanism. Thus, 

keeping in view of the pollution that could be caused by such an industrial 

unit, such a plant should not be permitted. 

 

7. Mr. Aniruddh Wadhwa, Advocate made following written submissions on 

behalf of M/s. SIL.  

i. The Consent to Establish was granted to the Unit by GPCB on 10/03/2019.   
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ii. The TOR issued for EIA and MoEF&CC guidelines for obtaining EC do not 

prescribe the requirement by the Project Proponent to conduct an assessment 

of carrying and load bearing capacity of the proposed transportation route. 

However, the said study has been carried out and enclosed as Annexure 14 of 

the written submission.  

 

iii. The parking area in the said plant site is 4716 m 2(nearby the packing plant) 

as stated in the traffic study report conducted by the project proponent. (As 

laid out in the parking layout plan). 

 

iv. The Project Proponent has submitted its application to Irrigation department 

for obtaining permissions for water. A letter to that effect was annexed.  

 

v. The panchayat road is a pucca road measuring 1.62 kms from NH-6 to the 

proposed grinding unit and has a carrying capacity 1250 Passenger Car Unit 

(PCU)s on which on an average 190 PCUs travel per hour. 

 

vi. Approach road (panchayat road) is more than 15 mts wide and the total PCU 

per day of the plant will be 363.  

 

vii. The speed limitations on all the trucks will be 10 kmph to control noise 

pollution within the plant and all trucks with valid Pollution Under Control 

(PUC) Certificate will only be operated by the unit along with creation of 

paved roads on the premises. 
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viii. Raw material which is in solid form (i.e. clinker and gypsum), is proposed to 

be transported in trucks/ automated tippers completely covered in tarpaulin. 

Fly ash is proposed to be transported in blousers (specially designed closed 

cylindrical container trucks). 

 

ix. Green belt will be developed in an area of 33.98% as proposed in the layout 

plan, along the boundary of the proposed unit to further curb pollution. 

 

x. To control dust generation during transportation, measures such as water 

sprinkling and spray water over the roads and material for dust settlement will 

be undertaken regularly. 

 

xi. Proposed transportation route has the requisite load bearing capacity, is not 

adjacent to any village and the vehicular movement will have minimal impact 

on Suvali village. 

 

xii. State of the art energy efficient machinery will be installed wherein minimum 

pollution will be generated. 

 

xiii. Large-scale socio-economic development of the region will be done and thus 

the project will only create positive impact and will generate revenue and 

employment in the surrounding area. 

 

xiv. L&T had separately submitted representation to SEIAA pertaining to the 

issues against the Project Proponent for which point wise reply was submitted 

by the Project Proponent to SEIAA, answering all the queries raised by them. 

Only thereafter the EC was granted.  
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xv. The land surrounding the Unit is mostly owned by L&T. The list of other 

existing industries in the study area is given below:  

S.No. Name of Industry Aerial Distance 
IURP�$SSHOODQW¶V�
Armor Unit - KM 

Aerial 
Distance 
from the 
Proposed 

Unit (KM) 
1. L&T Defence - 1.38 
2. L&T Heavy Engineering  1.81 km 1.41 
3. L&T MHPS Turbine 

Generators Pvt. Ltd. 
0.90 km 1.24 

4. L&T Special Steel and 
Heavy Forging  

1.01 km 1.03 

5. L&T Piping 0.33km 0.3 
6. Reliance 3.25 km 3.23 
7. NTPC 4.70km 4.97 
8. KRIBHCO 6.40km 5.50 
9. GAIL 6.00km 8.87 
10. ONGC 8.70km 9 
11. CAIRN India 1.80km 1.70 
12. Adani Wilmar 1.30 km 1 
13. Essar Steel 5.07 km 4.77 
14. Adani Port 7.20 km 9.5 
15. Hazira LNG & Port 6.56 km 6.56 
16. ABG Cement 4.7 km 5.15 
17. Ultratech Cement 8.6 km 8.55 
18. Ambuja Cement 9 km 9.12 
 

xvi. The project proponent uses state of the art Vertical Roller Mill Technology 

which is both energy as well as space efficient. 

 

8. Observations by the Expert Committee on the presentations and written 

submissions of  Suvali Panchayat, L&T and SIL: 

i. As per the available records, Surat with the Comprehensive Environment 

Pollution Index (CEPI) of 76.43 falls under the category of critically polluted 
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areas (Areas: Pandesara Cluster and Sachin cluster) The project site of 

M/s.SIL is located at a distance of 14 km from buffer zone of Pandesara 

&OXVWHU�DQG�6DFKLQ�FOXVWHU��7KH�+RQ¶EOH�6XSUHPH�&RXUW�YLGH�LWV�2UGHU�GDWHG�

22/09/2020 in Civil Appeal Diary number 19271/2020 imposed a stay on the 

operation of the impugned orders dated 10.07.2019, 23.08.2019 and 

14.11.2019 passed by the National Green Tribunal, Principal Bench, New 

Delhi with respect to CEPI areas. 

 

ii. The Suvali village is located at a distance of 1.89 kms from the proposed SIL 

project site. It does not fall on the transportation route from highway to the 

SIL plant, nor located in downwind direction from the plant, hence is not 

likely to be affected by stack emissions from the plant. 

 

iii. Public hearing for the project under the provisions of the EIA Notification, 

2006 was held on 22/03/2019. As per the proceedings, 117 participants 

attended the hearing. 

 

iv. As per the EC accorded on 23/08/2019, the issue of coal consumption has 

been taken into cognizance and as per condition no. 35, the imported coal 

consumption for the project is reported to be 182 MT/day. Further, as per 

condition no.13 of EC dated 23/08/2019, PP shall not use lignite and pet coke 

as a fuel.  

 

v. The learned counsel for Suvali panchayat also raised issues pertaining to 

concerns related to another village namely Shivarampur, but the learned 

counsel did not have any authorization from the village Panchayat to present 

their case.  
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vi. The proposed project of M/s. SIL involves setting up of stand-alone cement 

grinding unit of 2 MTPA capacity. The major source of pollution from this 

unit will be particulate matter and fugitive dust emissions from handling raw 

materials which can be mitigated by adopting adequate environmental 

safeguards.  

 

vii. The land area envisaged for the project is 4.856 ha and it is sufficient for the 

proposed project activity of M/s. SIL. 

 

viii. PP has not addressed several aspects in the Form I inter-alia pre-construction 

site investigation, construction work, quantum of resources, solid and liquid 

waste generation, existence of vulnerable group and eco sensitive areas such 

as mangroves, hospitals in the study area with direction and distance, 

mitigation measures, occupational diseases etc.  

 

ix. As per the affidavit of the Ministry of Defence, the L&T complex does not 

qualify for a Defence Establishment. 

 

x. The concerns of L&T on SIL project were submitted to SEIAA on 5/4/2019 

and 22/04/2019 which have been responded by the PP to SEIAA on 

23/05/2019. Subsequently, on review of the submissions, the EC was 

accorded to the SIL on 23/08/2019 by SEIAA. 

 

xi. As per the Surat Urban Development Authority (SUDA) notification dated 

8/10/2020, the proposed cement grinding unit project site falls under the 

General Industrial Zone and red category industry is not allowed to be set up 
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in the area. However, the EC to M/s. SIL was granted on 23/08/2019 which 

was prior to 8/10/2020 i.e. issuance of SUDA Notification. It may also be 

noted that the proposed unit is not an integrated cement plant. It is a grinding 

unit where, clinker (brought from outside), fly ash and slag (waste materials 

from power plants and steel plants) are ground and converted to a useful green 

cement. Clinkerization process makes the cement plants a red category 

industry due to pollution of particulate matter, SO2, NOx and Carbon 

Monoxide. In grinding units only particulate matter is emitted during grinding 

and that too much less than that in the clinkerization process.  

 

xii. PP has submitted an application to SUDA on 7/09/2019 for obtaining requisite 

permission as per the prevailing regulatory norms. The application is 

reportedly under process by SUDA and the approval is yet to be accorded.  

 

xiii. The impact on existing traffic was mentioned in the EIA report at page 97 and 

additional information was sought by SEIAA with respect to the 

transportation aspect. The material and finished product quantity along with 

number of trucks required are as below: 
S.No. Raw 

Material 
& 

Product 

Quantity 
Million 

TPA 

Quantity 
TPA 

Quantity 
TPD 

Source Mode of 
Transport 

No. of 
Vehicles 

(Truck/day) 

1. Clinker 2.0 20,00,000 6061 Captive  Sea 184 
2. Additives 

like 
Gypsum, 
Fly Ash, 

Slag 

Purchase  Road 

3. Fuel 0.06 60,000 182 Purchase  Road 
4. Cement 2.0 20,00,000 6061 Captive Road/Sea 179 

Total No. of Trucks Required 363 
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xiv. As per the written submission made by the project proponent on 15/04/2021,  

and as per new recommendations of IRC 

(https://thelibraryofcivilengineer.files.wordpress.com/2015/09/irc-sp-

41.pdf), the equivalent PCU factor for 4-6 Axle Truck/Trailer (fast moving) 

vehicle is 4.5. The modified equivalent PCU for proposed project will be as 

follows: 

No. of trucks required per day = 363 

Equivalent PCU factor for 4-6 Axle = 4.5  

PCU per day for 363 Trucks = 363 x 4.5 = 1633.5 per day or 68.06 say 68 

PCU per hr. The modified traffic scenario considering 68 PCU per hr 

presented in table below:  

Modified Traffic Scenario in case of 68 PCU and LOS 

S.N
o Road Increased 

PCUs 

Modified 
V(Volume 

in PCU 
per hr) 

C 
(Capacity 

in PCU 
per hr) 

Modified 
V/C 

Ratio 

 
LOS 
(Level 
of 
Service) 

1. National 
Highway 6 

68*60%= 
41 

1421+41= 
1462 

3000 0.48 C 

2. State 
Highway 168 

68*40%= 
27 

743+27= 
786 

1250 0.62 D 

3a. Approach 
Road/Pancha

yat Road* 

68 190+68= 
258 

1250 0.21 B 
3b. 900 0.28 B 

*For considering modified PCU factor of 4.5, the LOS value of Approach 

road / Panchayat Road (Sr. No. 3.a) will change from A to B i.e. Excellent to 

Very Good.   

In this scenario, the impact can be further reduced by utilizing the trucks 

bringing clinker for cement dispatch to the sea route. As per the present market 

condition, about 118 trips can be reutilized (same truck will be used for clinker 

in up and cement in down) which will negate approx. 20 PCU per hour (actual 
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22). Thus only 68-20 = 48 PCU per hour will be the net impact as per the 

previous scenario of traffic.  

PP has also made a provision for parking of trucks and trailers. The trucks and 

trailers would be covered with tarpaulins as mentioned in the EC granted by 

SEIAA. 

 

xv. In addition to the written submission referred at point xiv above, another study 

report of M/s. Multimedia Consultants has been made available to the 

Committee on 1/07/2021. As per the said report (copy enclosed along with 

SIL written submission) and considering 10 years design life, vehicle 

damage factor of 2.89 and growth rate of 5 %, the resulting traffic will be 2 

MSA (Million Standard Axle) which is a miniscule increase to the existing 

traffic.  

 

xvi. It has been reported that the Panchayat Road is found to be having a carrying 

capacity of 1250 PCU per hour on which an average 190 PCUs travel per 

hour. 48 PCU per hour will be the net additional impact on the existing traffic 

due to the SIL project. SIL has submitted a traffic management plan and 

presented thDW�WKH�DSSURDFK�URDG��3DQFKD\DW�5RDG��LV�³3XFFD´��0HWDO�WDUUHG��

and having a current width of more than 15 meters throughout the entire 1.2 

kms stretch from the Highway to the plant.  

 

xvii. The Panchayat Road of 1.2 km only, for which the load bearing capacity was 

impugned by the L&T, was constructed by L&T Limited itself pursuant to 

GLUHFWLRQV�RI�WKH�+RQ¶EOH�+LJK�&RXUW�RI�*XMDUDW�LQ�6SHFLDO�&LYLO�$SSHDO�1R�

�����������WLWOHG�DV�³6XNKDEKDL�%KLNKDEKDL�$DKLU�	����RWKHUV��9V��3ULQFLSDO�

6HFUHWDU\�	���RWKHUV´��Furthermore, the Panchayat Road has been disclosed 
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and sanctioned to be a 22-meter-long road under the sanctioned SUDA 

Development Plan. The Panchayat Road has been constructed pursuant to 

judicial directions and in accordance with applicable regulations and 

VWDQGDUGV�� LV� D� µ3DFFD¶� URDG� DQG� LV� LQ� IDFW� EHLQJ� XVHG� IRU� PRYHPHQW� RI�

commercial vehicles such as the 34 tonner trucks proposed to be used by the 

SIL.  

 

xviii. The panchayat road under question is also being used by other industries 

existing in the area mentioned at paragraph 7(xvi) above for several years. It 

may be noted that this road is being used by heavy industries such as Larsen 

& Toubro.  

 

xix. The water requirement for the project is 278 KLD and as per the condition no. 

28 of the EC dated 23/08/2019 necessary permission from the concerned 

Competent Authority has to be obtained for the water withdrawal.   

 

xx. Mangroves exist at a distance of 1.4km from the project site on the other bank 

of Tapi river. As per the provisions of Coastal Regulation Zone (CRZ), 2019, 

Mangroves (in case mangrove area is more than 1000 square meters), a buffer 

of 50 meters along the mangroves is required to be provided. In the present 

case, the distance of 1.4km is much more than the required buffer zone of 50 

meters.  

 

xxi. No evidence or credible document has been made available by representative 

of Suvali Gram Panchayat as well as L&T in support of their contentions with 

respect to existence of notified wetlands in the project area, pollution & health 
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concerns and degradation of agricultural land due to the proposed standalone 

cement grinding unit of M/s. SIL.  

 

9.  Recommendations 

On the basis of observations, the Committee is of the considered view that the EC 

dated 23/08/2019 accorded by SEIAA can be sustained subject to the stipulation of 

the following additional conditions in order to further to safeguard the environment 

and address the concerns of appellants.  

A. M/s. Sanghi Industries Limited  

i. Particulate matter from the stacks shall not exceed 30 mg/Nm3.  

 

ii. M/s. SIL shall develop a green belt of 15 meters width around the boundary 

limits of its factory by planting native and high foliage trees with a tree density 

of 2500 trees per hectare. 

 

iii. Wheel Washing Facility at exit gate shall be provided and used. 

 

iv. CCTV Monitoring of Plant and Gates shall be carried out to ensure that all 

materials are transported in covered trucks having valid Pollution Under 

Control (PUC) Certificate. 

 

v. Coal will be stored in the covered shed and fly ash in silos.   

 

vi. All unpaved areas which are not covered by the green belt shall be covered by 

suitable form of vegetation such as lawn and landscaping etc. 
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vii. M/s SIL shall use ultra-low NOx burner, flue gas recirculation and auto 

combustion control system.  

 

viii. All the industries in this area are likely to augment their respective capacities 

in future. This may, in future, require periodical maintenance and 

strengthening of the village panchayat road presently being used by all the 

industries in this area. It is therefore suggested that the Surat Urban 

Development Authority which is presently maintaining the road may be 

directed to ensure the periodic maintenance and strengthening of the village 

panchayat road in question in future. 

 

ix. The Stack height of coal combustion system shall be minimum 30 meters 

height.  

 

x. Noise level at the boundary wall shall be monitored as per the prescribed 

Noise Pollution (Regulation and Control) Rules, 2000 and report in this regard 

shall be submitted to Regional Office of the Ministry as a part of six-monthly 

compliance report. 

 

Enclosures: 

1. Written submissions of Suvali Gram Panchayat 

2. Written submission of L&T and additional submissions made on 16/04/2021 

3. Written submission of SIL and additional submissions made on 15/04/2021, 

1/07/2021 and 05/07/2021. 

********* 
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

  

New Delhi 14th September, 2006 

Notification 

   
 
S.O. 1533  Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 
new projects or activities, or on the expansion or modernization of existing projects or 
activities based on their potential environmental impacts as indicated in the Schedule to the 
notification, being undertaken in any part of India1, unless prior environmental clearance has 
been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by 
the Central Government or the State or Union territory Level  Environment Impact 
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation 
with the State Government or the Union territory Administration concerned under sub-section 
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification, 
was  published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide 
number S.O. 1324 (E) dated the 15th September ,2005 inviting objections and suggestions from 
all persons likely to be affected thereby within a period of sixty days from the date on which 
copies of Gazette containing the said notification were made available to the public; 
 
 And whereas, copies of the said notification were made available to the public on 15th 
September, 2005; 
 
 And whereas, all objections and suggestions received in response to the above 
mentioned draft notification have been duly considered by the Central Government;  

           Now, therefore, in exercise of the powers conferred by sub-section (1) and clause  (v) of 
sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause     (d) 
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of 
the notification number S.O. 60 (E) dated the 27th January, 1994, except in respect of things 
done or omitted to be done before such supersession, the Central Government hereby directs 
that on and from the date of its publication the required construction of new projects or  
activities or  the expansion or modernization of existing projects or activities listed in the 
Schedule to this notification  entailing capacity addition with change in process and or 
technology shall be undertaken in any part of India only after the prior environmental 
clearance from the Central Government or as the case may be, by the State Level Environment 
Impact Assessment Authority, duly constituted by the Central Government under sub-section 
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this 
notification. 

_________________________ 

1Includes the territorial waters  
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2. Requirements of prior Environmental Clearance (EC):- The following projects or 
activities shall require prior environmental clearance from the concerned regulatory authority, 
which shall hereinafter referred to be as the Central Government in the Ministry of 
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State 
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the 
project management except for securing the land, is started on the project or activity: 
 

(i) All new projects or activities listed in the Schedule to this notification; 
 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule to 
this notification with addition of capacity beyond the limits specified for the concerned sector, 
that is, projects or activities which cross the threshold limits given in the Schedule, after 
expansion or modernization; 
 

 (iii) Any change in product - mix in an existing manufacturing unit included in Schedule 
beyond the specified range.  

3.  State Level Environment Impact Assessment Authority:- (1) A State Level 
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be 
constituted by the Central Government under sub-section (3) of section 3 of the Environment 
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member – 
Secretary to be nominated by the State Government or the Union territory Administration 
concerned.   
 
(2) The Member-Secretary shall be a serving officer of the concerned State Government or 

Union territory administration familiar with environmental laws.   
 
(3) The other two Members shall be either a professional or expert fulfilling the eligibility 

criteria given in Appendix VI to this notification.  
 
(4) One of the specified Members in sub-paragraph (3) above who is an expert in the 

Environmental Impact Assessment process shall be the Chairman of the SEIAA.    
 
(5) The State Government or Union territory Administration shall forward the names of the 

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central 
Government and the Central Government shall constitute the SEIAA as an authority for 
the purposes of this notification within thirty days of the date of receipt of the names. 

 
(6) The non-official Member and the Chairman shall have a fixed term of three years (from 

the date of the publication of the notification by the Central Government constituting the 
authority). 

 
(7) All decisions of the SEIAA shall be unanimous and taken in a meeting.    

4.             Categorization of projects and activities:-  

(i)      All projects and activities are broadly categorized in to two categories - Category A and 
Category B, based on the spatial extent of potential impacts and potential impacts on human 
health and natural and man made resources. 
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 (ii)     All projects or activities included as Category ‘A’ in the Schedule, including expansion 
and modernization of existing projects or activities and change in product mix, shall require prior 
environmental clearance   from the Central Government in the Ministry of Environment and 
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be 
constituted by the Central Government for the purposes of this notification; 

(iii)     All projects or activities included as Category ‘B’ in the Schedule, including expansion 
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph 
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding 
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior 
environmental clearance from the State/Union territory Environment Impact Assessment 
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or 
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this 
notification.  In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall 
be treated as a Category ‘A’ project; 

5.    Screening, Scoping and Appraisal Committees:-  
 
           The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively. 
EAC and SEAC’s shall meet at least once every month.  
  
(a)      The composition of the EAC shall be as given in Appendix VI.  The SEAC at the State or 
the Union territory level shall be constituted by the Central Government in consultation with the 
concerned State Government or the Union territory Administration with identical composition;  
 
(b)   The Central Government may, with the prior concurrence of the concerned State 
Governments or the Union territory Administrations, constitutes one SEAC for more than one 
State or Union territory for reasons of administrative convenience and cost;  

(c)       The EAC and SEAC shall be reconstituted after every three years; 

(d)    The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 
connected with the project or activity in respect of which the prior environmental clearance is 
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven 
days to the applicant, who shall provide necessary facilities for the inspection; 

(e)     The EAC and SEACs shall function on the principle of collective responsibility. The 
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be 
reached, the view of the majority shall prevail.  

6.        Application for Prior Environmental Clearance (EC):-    

    An application seeking prior environmental clearance in all cases shall be made in the 
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in 
Appendix II, after the identification of prospective site(s) for the project and/or activities to 
which the application relates, before commencing any construction activity, or preparation of 
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy 
of the pre-feasibility project report except that, in case of construction projects or activities (item 
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the 
conceptual plan shall be provided, instead of the pre-feasibility report.  
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7.        Stages in the Prior Environmental Clearance (EC) Process for New Projects:- 

7(i)    The environmental clearance process for new projects will comprise of a maximum of four 
stages, all of which may not apply to particular cases as set forth below in this notification. These 
four stages in sequential order are:- 

• Stage (1) Screening (Only for Category ‘B’ projects and activities) 

• Stage  (2) Scoping 

• Stage (3) Public Consultation 

• Stage (4) Appraisal 
 
I.  Stage (1) -  Screening: 
           
           In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an 
application seeking prior environmental clearance   made in Form 1 by the concerned State level 
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity 
requires further environmental studies for preparation of an Environmental Impact Assessment 
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature 
and location specificity of the project . The projects requiring an Environmental Impact 
Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed 
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization 
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue 
appropriate guidelines from time to time. 

II. Stage (2) -  Scoping:  

(i)       “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of 
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of 
Category ‘B1’ projects or activities, including applications for expansion and/or modernization 
and/or change in product mix of existing projects or activities, determine detailed and 
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for 
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or 
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or 
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on 
the basis of the information furnished in the prescribed application Form1/Form 1A including 
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal 
Committee or State level Expert Appraisal Committee concerned only if considered necessary by 
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms 
of Reference suggested by the applicant if furnished and other information that may be available 
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All 
projects and activities listed as Category ‘B’ in Item 8 of the Schedule 
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be 
appraised on the basis of Form 1/ Form 1A and the conceptual plan.  
 
(ii)        The Terms of Reference (TOR) shall be conveyed to the applicant  by the Expert 
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days 
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the 
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction 
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty 
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be 
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of 
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the 
concerned State Level Environment Impact Assessment Authority.   
 
(iii)     Applications for prior environmental clearance may be rejected by the regulatory 
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.  
In case of such rejection, the decision together with reasons for the same shall be communicated 
to the applicant   in writing within sixty days of the receipt of the application. 
 
 

III. Stage (3) - Public Consultation:  
 
(i)   “Public Consultation” refers to the process by which the concerns of local affected persons 
and others who have plausible stake in the environmental impacts of the project or activity are 
ascertained with a view to taking into account all the material concerns in the project or activity 
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake 
Public Consultation, except the following:- 
 

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule). 
 

(b) all projects or activities located within industrial estates or parks (item 7(c) 
of the Schedule) approved by the concerned authorities, and which are not 
disallowed in such approvals. 

 
(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not 

involve any further acquisition of land. 
  

(d) all Building /Construction projects/Area Development projects and Townships 
  (item 8). 

 
(e) all Category ‘B2’ projects and activities. 

 
(f) all projects or activities concerning national defence and security or 

involving other strategic considerations as determined by the Central 
Government. 

 
(ii)     The Public Consultation shall ordinarily have two components comprising of:- 
 
(a)    a public hearing at the site or in its close proximity- district wise, to be carried out in the 
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;  

 (b)  obtain responses in writing from other concerned persons having a plausible stake in the 
environmental aspects of the project or activity.  

(iii)        the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted 
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory 
authority concerned within 45(forty five ) of a request to the effect from the applicant.  
 
(iv)    in case the State Pollution Control Board or the Union territory Pollution Control 
Committee concerned does not undertake and complete the public hearing within the specified 
period, and/or does not convey the proceedings of the public hearing within the prescribed period 
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directly to the regulatory authority concerned as above, the regulatory authority shall engage 
another public agency or authority which is not subordinate to the regulatory authority, to 
complete the process within a further period of forty five days,. 
 
(v)      If the public agency or authority nominated under the sub paragraph  (iii)  above reports to 
the regulatory authority concerned that owing to the local situation, it is not possible to conduct 
the public hearing in a manner which will enable the views of the concerned local persons to be 
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which 
may, after due consideration of the report and other reliable information that it may have, decide 
that the public consultation in the case need not include the public hearing.   

(vi)     For obtaining responses in writing from other concerned persons having a plausible stake 
in the environmental aspects of the project or activity, the concerned regulatory authority and the 
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 
(UTPCC) shall invite responses from such concerned persons by placing on their website the 
Summary EIA report prepared in the format given in Appendix IIIA  by the applicant along with  
a copy of the application in the prescribed form , within seven days of the receipt of a written 
request for arranging the public hearing . Confidential information including non-disclosable or 
legally privileged information involving Intellectual Property Right, source specified in the 
application shall not be placed on the web site. The regulatory authority concerned may also use 
other appropriate media for ensuring wide publicity about the project or activity. The regulatory 
authority shall, however, make available on a written request from any concerned person the 
Draft EIA report for inspection at a notified place during normal office hours till the date of the 
public hearing. All the responses received as part of this public consultation process shall be 
forwarded to the applicant through the quickest available means. 

(vii)     After completion of the public consultation, the applicant shall address all the material 
environmental concerns expressed during this process, and make appropriate changes in the draft 
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant   to the 
concerned regulatory authority for appraisal. The applicant may alternatively submit a 
supplementary report to draft EIA and EMP addressing all the concerns expressed during the 
public consultation.   
 
IV.  Stage (4) -  Appraisal: 
 
(i)     Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 
Expert Appraisal Committee of the application and other documents like the Final EIA report, 
outcome of the public consultations including public hearing proceedings, submitted by the 
applicant to the regulatory authority concerned for grant of environmental clearance. This 
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned in a transparent manner in a proceeding to which the applicant shall be 
invited for furnishing necessary clarifications in person or through an authorized representative. 
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert 
Appraisal Committee concerned shall make categorical recommendations to the regulatory 
authority concerned either for grant of prior environmental clearance on stipulated terms and 
conditions, or rejection of the application for prior environmental clearance, together with 
reasons for the same.  
 
(ii)    The appraisal of all projects or activities which are not required to undergo public 
consultation, or submit an Environment Impact Assessment report, shall be carried out on the 
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant 
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validated information available and the site visit wherever the same is considered as necessary by 
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. 
 
(iii)    The appraisal of an application be shall be completed by the Expert Appraisal Committee 
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final 
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form  
1 A, where public consultation is not necessary and the recommendations of the Expert 
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the 
competent authority for a final decision within the next fifteen days .The prescribed procedure 
for appraisal is given in Appendix V ; 

 
7(ii).  Prior Environmental Clearance (EC) process for Expansion or Modernization or 
Change of product mix in existing projects: 
 
          All applications seeking prior environmental clearance for expansion with increase in the 
production capacity beyond the capacity for which prior environmental clearance has been 
granted under this notification or with increase in either lease area or production capacity in the 
case of  mining projects    or  for the modernization of an existing unit with increase in the total 
production capacity beyond the threshold limit prescribed in the Schedule to this notification 
through change in process and or technology or involving a change in the product –mix shall be 
made in Form I and they shall be considered by the concerned  Expert Appraisal Committee or 
State Level Expert Appraisal Committee within sixty days, who will  decide on the due diligence  
necessary including preparation of EIA and  public consultations and the application shall be 
appraised accordingly for grant of environmental clearance.  

8.Grant or Rejection of Prior Environmental Clearance (EC):   

(i)     The regulatory authority shall consider the recommendations of the EAC or SEAC 
concerned and convey its decision to the applicant within forty five days of the receipt of the 
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned or in other words within one hundred and five days of the receipt of the 
final Environment Impact Assessment Report, and where Environment Impact Assessment is not 
required, within one hundred and five days of the receipt of the complete application with 
requisite documents, except as provided below.   

(ii)       The regulatory authority shall normally accept the recommendations of the Expert 
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it 
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert 
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the 
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty 
five days of the receipt of the recommendations of the Expert Appraisal Committee or State 
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement.  An 
intimation of this decision shall be simultaneously conveyed to the applicant.  The Expert 
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall 
consider the observations of the regulatory authority and furnish its views on the same within a 
further period of sixty days. The decision of the regulatory authority after considering the views 
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 
be final and conveyed to the applicant by the regulatory authority concerned within the next 
thirty days. 

(iii)    In the event that the decision of the regulatory authority is not communicated to the 
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or denied by 
the regulatory authority in terms of the final recommendations of the Expert Appraisal 
Committee or State Level Expert Appraisal Committee concerned. 

(iv)      On expiry of the period specified for decision by the regulatory authority under paragraph 
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final 
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned shall be public documents.  

(v)    Clearances from other regulatory bodies or authorities shall not be required prior to receipt 
of applications for prior environmental clearance   of projects or activities, or screening, or 
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is 
sequentially dependent on such clearance either due to a requirement of law, or for necessary 
technical reasons.   

(vi)    Deliberate concealment and/or submission of false or misleading information or data 
which is material to screening or scoping or appraisal or decision on the application shall make 
the application liable for rejection, and cancellation of prior environmental clearance granted on 
that basis. Rejection of an application or cancellation of a prior environmental clearance   already 
granted, on such ground, shall be decided by the regulatory authority, after giving a personal 
hearing to the applicant, and following the principles of natural justice. 

9. Validity of Environmental Clearance (EC): 

The “Validity of Environmental Clearance” is meant the period from which a prior 
environmental clearance is granted by the regulatory authority, or may be presumed by the 
applicant   to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of 
production operations by the project or activity, or completion of all construction operations in 
case of construction projects (item 8 of the Schedule), to which the application for prior 
environmental clearance refers. The prior environmental clearance granted for a project or 
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of 
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert 
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in 
the case of all other projects and activities.  However, in the case of Area Development projects 
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be 
the responsibility of the applicant as a developer. This period of validity may be extended by the 
regulatory authority concerned by a maximum period of five years provided an application is 
made to the regulatory authority by the applicant    within the validity period, together with an 
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of 
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal 
Committee or State Level Expert Appraisal Committee as the case may be.  

10.     Post Environmental Clearance Monitoring: 

(i)       It shall be mandatory for the project management to submit half-yearly compliance reports 
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft 
copies to the regulatory authority concerned, on 1st June and 1st December of each calendar year.  
 
(ii)    All such compliance reports submitted by the project management shall be public 
documents. Copies of the same shall be given to any person on application to the concerned 
regulatory authority. The latest such compliance report shall also be displayed on the web site of 
the concerned regulatory authority. 
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11.       Transferability of Environmental Clearance (EC): 
 
           A prior environmental clearance granted for a specific project or activity to an applicant 
may be transferred during its validity to another legal person entitled to undertake the project or 
activity on application by the transferor, or by the transferee with a written “no objection” by the 
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under 
which the prior environmental clearance   was initially granted, and for the same validity period. 
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee 
concerned is necessary in such cases. 

12.       Operation of EIA Notification, 1994, till   disposal of pending cases: 

            From the date of final publication of this notification the Environment Impact 
Assessment (EIA) notification number S.O.60 (E) dated 27th January, 1994 is hereby superseded, 
except in suppression of the things done or omitted to be done before such suppression to the 
extent that in case of all or some types of applications made for prior environmental clearance 
and pending on the date of final publication of this notification, the Central Government may 
relax any one or all provisions of this notification except the list of the projects or activities  
requiring prior environmental clearance in Schedule I , or continue operation of some or all 
provisions of the said notification, for a period not exceeding one year from the date of issue of  
this notification.     
   
   

 
 

[No. J-11013/56/2004-IA-II (I)] 
 

(R.CHANDRAMOHAN) 
JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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SCHEDULE 
 

(See paragraph 2 and 7) 
 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 
 

Category with threshold limit  
 

 
Project or Activity 

 
A 

 
B 

Conditions if any 
 

 
1 

 
Mining, extraction of natural resources and power generation (for a specified 
production capacity)  
 

(a) (        (1) (2) (3) (4) (5) 

1(a)        Mining of minerals  ≥   50 ha. of mining lease area 
 
Asbestos mining irrespective of 
mining area 

<50 ha 

≥  5 ha .of mining 
lease area. 

General Condition 
shall apply 
Note 
Mineral prospecting  
(not involving 
drilling) are exempted 
provided the 
concession   areas 
have got previous 
clearance for physical 
survey 

1(b) Offshore and 
onshore oil and gas 
exploration, 
development & 
production 

All projects 
 
 

 Note 
Exploration Surveys 
(not involving drilling) 
are exempted provided 
the concession areas 
have got previous 
clearance for physical 
survey 
 

1(c) River Valley 
projects 

(i) ≥ 50 MW hydroelectric 
power generation; 

(ii) ≥ 10,000 ha. of culturable 
command area 

(i) < 50 MW ≥ 25 
MW hydroelectric 
power generation; 
(ii) < 10,000 ha. of 
culturable command 
area 
 

General Condition shall 
apply 

1(d) Thermal Power 
Plants 

≥ 500 MW (coal/lignite/naphta 
& gas based); 

≥ 50 MW (Pet coke diesel and 
all other fuels  ) 

< 500 MW  
(coal/lignite/naptha & 
gas based); 
<50 MW 

≥ 5MW (Pet coke 
,diesel and all other 
fuels  ) 

General Condition shall 
apply 
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(1) (2) (3) (4) (5) 
1(e) Nuclear power 

projects and 
processing of 
nuclear fuel 
 

All projects -  

 
2 

 
Primary Processing  

2(a) Coal washeries ≥ 1 million ton/annum 
throughput of coal 
 

<1million ton/annum 
throughput of coal 

General Condition shall 
apply 
  
(If located within mining 
area the proposal shall be 
appraised together with the 
mining proposal) 

2 (b) Mineral 
beneficiation 

≥ 0.1million ton/annum 
mineral throughput 
 

< 0.1million ton/annum 
mineral throughput 

General Condition shall 
apply  
 
(Mining proposal with 
Mineral beneficiation shall 
be appraised together for 
grant of clearance) 
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3 

  
Materials Production 
 

(1) (2) (3) (4) (5) 
3(a) Metallurgical 

industries (ferrous 
& non ferrous)  

a)Primary 
metallurgical industry 
 
All projects  
 
 
b) Sponge iron 
manufacturing 
 ≥ 200TPD 
 
 
c)Secondary 
metallurgical 
processing industry  
 
All toxic and heavy 
metal producing units  

≥ 20,000  tonnes 
/annum   
 
 
- 

 
 

 
 
 
 
 
Sponge iron 
manufacturing  
<200TPD 
 
 
Secondary metallurgical 
processing industry  
 
i.)All toxic  
andheavymetal producing 
 units  
<20,000 tonnes 
 /annum 
 
ii.)All other  
non –toxic  
secondary metallurgical 
processing industries  
 
>5000 tonnes/annum 
 
 
 

 
 
 
 
 
 
 
General Condition shall 
apply for Sponge iron    
manufacturing  

3( b) Cement plants 
 

≥ 1.0 million 
tonnes/annum 
production capacity 
 
 

<1.0 million 
tonnes/annum production 
capacity. All Stand alone 
grinding units  
 
 
 
 
 
 
 
 
 
 
 
 

General Condition shall 
apply 
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3.2 Scientific Aspects 

3.2.1 Industrial process 

The cement manufacturing process involves mining, crushing, grinding of raw materials 
(principally limestone and clay), blending of raw meal, calcining the materials in a rotary 
kiln, cooling the resulting clinker, mixing the clinker with gypsum, and milling, storing, 
and bagging the finished cement.    

The raw materials used to make cement may be divided into four basic components: lime 
(calcareous), silica (siliceous), alumina (argillaceous), and iron (ferriferous).  
Approximately 1450 kilograms (kg) of dry raw materials are required to produce one 
tonne of cement.  Approximately 35% of the raw material weight is removed as carbon 
dioxide (CO2) and watervapour.   

The basic chemistry of cement manufacturing process begins with the decomposition of 
clay minerals into SiO2 and Al2O3 on the one hand, and of calcium carbonate (CaCO3) at 
about 900 °C to leave calcium oxide (CaO, lime) liberating CO2, on the other hand.  The 
latter process is known as calcination.  This is followed by the clinkering process, in 
which the CaO reacts at high temperature (typically 1450 °C) with silica, alumina, and 
ferrous oxide to form the silicates, aluminates, and ferrites of calcium.  The resultant 
clinker is then ground together with gypsum and other additives to produce cement.   

There are four main process routes for the manufacture of cement 

� DRY PROCESS — The raw materials are ground and dried to raw meal in the form 
of a flowable powder.  The dry raw meal is fed in to the pre-heater or precalciner kiln 
or, more rarely, to a long dry kiln.   

� SEMI-DRY PROCESS — Dry raw meal is palletized with water and fed into a grate 
preheater before the kiln or to a long kiln equipped with crosses.   

� SEMI-WET PROCESS — the slurry (see wet process below) is first dewatered in 
filter presses.  The filter cake is extruded into pellets and fed either to a grate pre-
heater or directly to a filter cake drier for raw meal production.   

� WET PROCESS — The raw materials (often with high moisture content) are ground 
in water to form a pumpable slurry.  The slurry is either fed directly into the kiln or 
first to slurry drier.   

In the dry process, the moisture content of the feed material can be up to 8 % in case of 
ball mill or roller press and up to 15  % in case of grinding operation with vertical roller 
mills (VRM).  The dried materials are then pulverized into a powder and fed directly into 
a rotary kiln.  Usually, the kiln is a long, nearly horizontal (slope < 3 – 4 %), steel 
cylinder with a refractory brick lining.  The kilns rotate about the longitudinal axis.  The 
pulverized raw materials are fed into the upper end and travel slowly to the lower end.  
The kilns are fired from the lower end so that hot gases pass upward through the raw 
material.  Drying, decarbonation, and calcining are accomplished as the material travels 
through the heated kiln, finally burning to incipient fusion and forming the clinker.  The 
clinker is cooled, mixed with about 5% gypsum by weight and ground to the final product 
fineness and particle size distribution (PSD).     
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Figure 3-3: Cement Manufacturing Process (dry SP/PC Kiln) 

In the wet process, slurry is made by adding water to the initial grinding operation.  
Proportioning may take place before or after the grinding step.  After the materials are 
mixed, the excess water is removed and final adjustments are made to obtain the desired 
composition.  The final homogeneous mixture is fed to the kilns as slurry of 30 to 40 % 
moisture or as a wet filtrate of about 20 % moisture.  The burning, cooling, addition of 
gypsum, and storage are carried out as in the dry process.   

The choice of process to a large extent is determined by the moisture content of the raw 
materials.  Wet processes are more energy consuming, and thus more expensive.  Plants 
using semi-dry processes are likely to convert to dry process technologies whenever 
expansion or major improvement is required.  Normally, plants using wet or semi-wet 
processes only have access to moist raw materials.  The following sub-processes are in all 
processes:   

� Winning of raw materials 
� Raw materials storage and preparation 
� Fuels storage and preparation 
� Clinker burning 
� Cement grinding and storage 
� Packing and dispatch 

 

State-of-Art Cement Plant  

The core equipment in different sections of a State-of-Art dry process cement plant is as 
under;  
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Pyroprocessing 

� Cement kiln with l/d § 12, two supports, 
� Five or six-stage preheater with low pressure drop, 
� Low NOx precalcinator with pre-combustion chamber, amenable to burning 

secondary fuels, 
� Low primary air, high momentum,, multi-channel burner, 
� Grate cooler with high heat recuperation efficiency (§ 78 percent) and low air 

requirement (§ 1.6 Nm3/kg clinker). 
� Improved drives (5000 – 10000 kW). 

 

Size reduction  

� Double rotor impact crushers or twin roll crushers for limestone, 
� Vertical roller mills / Horomill for raw grinding, 
� VRM for coal / Pet-coke grinding, 
� Roller press for slag grinding, 
� Roller press and ball mill for finish grinding, 
� High efficiency separators, static-dynamic separator for cement grinding. 

 

3.2.2 Raw material inputs and pollution outputs in the production line  

The typical raw material inputs and pollution outputs of a cement manufacturing process 
is shown in Figure 3.4.   

 

Figure 3-4: Cement Manufacturing Process – Inputs and Outputs 

Naturally occurring calcareous deposits such as limestone, marl or chalk provide the 
source for calcium carbonate.  Silica, iron oxide and alumina are found in various ores 
and minerals, such as sand, shale, clay, bauxite and iron ore.  In Indian cement plants, 
siliceous impurities in limestone and ash contained in coal provide silica, alumina and 
ferrous phases, and clay minerals are seldom added as raw material.  Fly ash from 
Thermal Power stations, blast furnace slag, and calcium carbonate–bearing sludge can 
also be used as partial replacements for the natural raw materials, depending on their 
physical and chemical characteristics.   

The main environmental issues associated with cement projects primarily include the 
following:  

� Air Emissions including dust 
� Exploitation of natural resources for raw materials 
� Energy consumption and fuels 
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� Wastewater 
� Solid waste generation 
� Noise  
� Vibration 

A. Consumption of raw materials 

Cement manufacturing is a high volume process.  The figures in Table 3-3 indicate 
typical average consumptions of raw materials for the production of cement in India.   

Table 3-3: Raw Material Consumption of Cement 

           Materials Relative mass, % 

Cement Clinker / OPC 

Limestone 150 

Clay component / Sandstone < 5 

Bauxite 2 – 4 

Iron ore / Roasted Pyrite 1 – 3 

Mineralisers < 1 

Coal, including Pet-coke 20 

Gypsum or other Sulphates 5 

Blended Cements 

Fly Ash 15 – 25 # 

Granulated Slag 35 – 50 # 

Source: CPCB 

NOTE: 

# -Indian Standard IS: 1489 permits addition of up to 35 % of fly ash in the manufacture of PPC, 
however, 15 to 25 % is common. IS: 455 permits addition of granulated slag up to 70 % in the 
manufacture of PSC. However, the industry norm is up to 50 %. 

B. Energy consumption 

The dominant use of thermal energy in cement manufacture is as fuel for the kiln.  The 
main uses of electricity are in the mills (finish grinding and raw grinding), drives, and the 
fans (kiln/raw mill and cement mill) which together account for more than 80% of 
electrical energy usage.  On average, energy costs - in the form of fuel and electricity- 
represent about 40 – 45% of the total production cost involved in producing a tonne of 
cement.  Both, thermal and electrical energy comprise about half each of this overall 
energy cost.  

The theoretical thermal energy required for the chemical reactions involved in clinker 
formation is about 400 kCal/kg of clinker.  Table 3-4 shows the energy consumption in 
Indian cement sector.  Whereas tables 3-5 and 3-6 show the specific thermal energy 
consumption in various kiln systems and specific electric energy consumption 
respectively.   
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Table 3-4: Thermal and Electrical Consumption in Dry Process Cement Plants in 
India 

 Best  Average 

Thermal energy, (kCal/kg of  clinker) 663 723 

Electrical Energy (kWh/ tonne cement) 63 82 

Source: CMA, (2006 – 2007) 

 

Table 3-5: Specific Thermal Energy Consumption in Indian Cement Sector 

Kiln Process Thermal heat Consumption 
(kCal / kg Clinker)  

Wet  Process with Internals 1300-1400 

Long dry process with Internals 1100-1200 

4-stage Cyclone Preheater 775 - 800 

4-Stage Cyclone Preheater Plus Calciner 750-775 

5-Stage Cyclone Preheater Plus Calciner plus 
high Efficiency cooler 

690-725 

6-Stage Cyclone Preheater Plus Calciner plus 
high Efficiency cooler 

670 - 690 

Source: NCB Operational Norms, 2005 

 

Table 3-6: Specific Electric Energy Consumption (kWh/t of Material) 

S. No. Section Range 

1 Mining 0.5 – 1.0 

2 Crushing – Limestone 0.8 – 1.2 

Coal / Pet-coke 0.8 – 1.5 

3 Raw Material Grinding - Ball mill 17 – 26 

VRM 12 – 20 

Roller Press 14 – 18 

4 Coal / Pet-coke Grinding – Ball Mill 25 – 30 

VRM (Coal) 20 – 23 

VRM (Pet-coke) 30 – 35 

5 Pyroprocessing  - PC Kilns 20 – 28 

SP Kilns 25 – 30 

6 Cement Grinding – Ball Mill 28 – 38 

VRM 20 – 23 

Roller Press (Semi Finish mode) 24 – 30 

7 Slag Grinding – Roller Press 28 – 30 (Finish Mode) 
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S. No. Section Range 

8 Packing and Dispatch 1.0 – 2.0 

Source: NCB Operational Norms, 2005 
 

C. Air emissions 

Dust and gaseous emissions are the main pollutants during operation of the cement plant. 
Air emissions in cement manufacturing process are generated by the handling and storage 
of raw, intermediate and final materials, and by the operation of kiln systems, clinker 
coolers, and mills.  Air emissions are mainly gaseous or in the form of particles loaded by 
adsorbed gases; the latter can be regarded as a constituent of dust.     

The main releases from the production of cement are releases to air from the kiln system.  
These are derived from the physical and chemical reactions involving the raw materials 
and the combustion of fuels.  The main gaseous pollutants relevant to cement 
manufacturing are: 

� Oxides of nitrogen (NOx) and other nitrogen compounds; 
� Sulphur dioxide (SO2) and other sulphur compounds; 
� Carbon oxides (CO and CO2) 

 

Cement plant operation and abatement techniques for air pollution generally focus on 
these three pollutants.  Other pollutants also to be considered in relation to the production 
of cement, especially with secondary fuels are:   

� volatile organic compounds (VOC)  
� polychlorinated dibenzodioxins and dibenzofurans (PCDDs and PCDFs) 
� metals and their compounds 
� Hydrogen Fluoride 
� Hydrochloric Acid (HCl)   

 

Other emissions, the effect of which is normally slight and/or local, are waste, noise and 
odour.   

In all kilns the solid material moves counter currently to the hot combustion gases.  This 
counter current flow affects the release of pollutants, since it acts as a built-in circulating 
fluidized bed.  Many components that result from the combustion of the fuel or from the 
transformation of the raw material into clinker remain in the gas phase only until they are 
absorbed by, or condensed on, the raw material flowing counter currently.   

The adsorptive capacity of the material varies with its physical and chemical state.  This 
in turn depends on its position within the kiln system.  For instance, material leaving the 
calcinations stage of a kiln has high calcium oxide content and therefore has a high 
absorptive capacity for acid species, such as HCl, HF and SO2.   
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Figure 3-5: Point Sources from a Cement Manufacturing Process 
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D. Particulate matter (dust) 

Traditionally, the emission of dust particularly from kiln stacks has been the main 
environmental concern in relation to cement manufacture.  Dust is generated at all stages 
in cement manufacturing process.  The dust generation in cement plant is basically from 
the stacks of various sections like crusher, raw mill, coal mill, kiln, clinker cooler, cement 
mill and packing plant.  These are known as process dust or point sources, while dusts 
arising from material handling, storage and transportation etc., is known as fugitive dust 
emission.  The design and reliability of modern electrostatic precipitators and bag filters 
ensure dust releases can be reduced to levels where they cease to be significant.   

Fugitive dust emissions can arise during the storage and handling of materials and solid 
fuels, and also from road surfaces.  Particulate releases from packing and dispatch of 
clinker/cement can also be significant.  The impact of fugitive emissions can cause 
increase in levels of dust locally, whereas the process dust emissions (generally from high 
stacks) can have impact on the air quality over a much larger area.  The sources of 
fugitive dust generation are given in Table 3-7.  Tables 3-8 and 3-9 shows PM emission 
factors for various sections of plants employing dry process and wet processes 
respectively. 

Table 3-7: Sources of Fugitive Dust Emission 

Section  Source 

Limestone quarry Drilling, blasting, loading transportation to crushers and 
to stacker/reclaimer 

Crusher Unloading, crushing, screening, conveying etc.   

Pre-blending and storage Open stockpile 

Raw mill Drying of materials, feeding to grinding system 

Blending and homogenization Filling and discharge of silos 

Kiln Kiln feed 

Coal mill Conveying and feeding of coal 

Clinker cooler Conveying of clinker 

Cement mill Conveying and feeding of clinker, gypsum etc.   

Packing plant Bagging, conveying and loading 

Handling of waste dust Disposal of dust 

Unpaved roads Vehicular movement 
 

Table 3-8: PM Emission Factors with and without APCD for Cement Manufacturing 
Industries in India (Dry Type) 

S.  
No.   

Section Sub Section Emission Factor in  kg/ tonne of 
Clinker Produced 

   Without APCD With APCD 

1.   Kiln Kiln, Raw mill & Clinker Cooler 94 0.98 

2.   Grinding Cement mill & Coal mill 257 0.21 
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S.  
No.   

Section Sub Section Emission Factor in  kg/ tonne of 
Clinker Produced 

3.   Others Packing, Raw mill silo, Cement 
mill silo  

7 0.01 

Total 358 1.20 
 

Table 3-9: PM Emission factors with and without APCD for Cement Manufacturing 
Industries in India (Wet Process) 

S.  No.   Section Sub Section Emission Factor in  kg/ tonne of 
Clinker Produced 

   Without APCD With APCD 

1.   Kiln Kiln, Raw mill & Clinker 
Cooler  

174 0.20 

2.   Grinding Cement mill & Coal mill 123 0.02 

3.   Others Packing, Raw mill silo, 
Cement mill silo  

6 0.03 

Total 303 0.25 

Source: CPCB COINDS 
 

Oxides of nitrogen 

The combustion air in the kiln system contains nearly 79 % of Nitrogen.  NOx is formed 
during combustion,.  Nitrogen oxide as NO comprises 90 % or more of oxides of 
Nitrogen emitted from cement kiln stack, and balance of NOx consists of NO2.  At the 
burning zone, having high gas temperature (§ 1850 OC), NOx forms by direct oxidation of 
atmospheric Nitrogen.  At relatively lower temperature (§ 1200 OC) in the Calciners, 
formation of thermal NOx ceases.  Any Nitrogen contained in the fuel used can be 
oxidized to NOx at any of the combustion temperature that exits in the kiln system.  

Prompt NOx is formed by fuel-derived radicals such as CH and CH2, reacting with 
atmospheric N2 in hydrocarbon flames.  NO is then formed by subsequent oxidation. 
Once HCN and CN are formed, they can also lead to formation of NO.  Prompt NOx, 
formed through such mechanisms, is a minor component of total NOx emissions from a 
precalcinator kiln system.  Table 3-10 shows NOx emission factors and emission 
concentrations for different types of processes/ kilns.   

Table 3-10: NOx Emission Factors and Concentrations 

Process/Kiln Type Type of 
Control 

NOx Emission Factor 
(kg/ tonne of clinker) 

NOx concentration 
(mg/Nm3) 

PH/PC kilns None 0.4-4.0 200-2000 

SNCR 0.4-0.8 200-400 

PH kilns None  1.3-5.  5 650-2550 

Long dry kilns None 3.1-5.  8 1550-2650 

Wet kilns None 1.8-6.2 900-3000 
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Sulphur dioxide 

Sulphur may occur in small amounts in raw materials for cement manufacturing, and also 
in fuels, particularly pet-coke.  The release of oxides of sulphur is attributed to 
combustion and counter-current flow of solid materials and hot combustion gases.  SO2 
generation is mainly from the readily volatile sulphur compounds, in the form of either 
Sulphide or organic compounds.  This takes place at about 300 – 600 OC in the upper 
cyclone stages of the preheater system.  Sulphur, which is not readily volatile, is liberated 
at about 900 OC at the kiln inlet region and is reabsorbed in the lower region of the 
preheater.  

Cement manufacturing process has in-built de-sulphurisation mechanism.  From the raw 
materials, lime and alkali react with sulphur compounds and trap it in the clinker.  Nearly 
70 to 90 % of sulphur gets trapped in this way, and only 10 to 30% would appear in the 
stack gases.  The emission factor and concentrations in the flue gas reported by different 
agencies are represented in the Table 3-11 below.   

Table 3-11: SO2 Emission Factors and Concentrations 

Process/ kiln type Type of 
control 

Oxides of sulphur 
emission factor  

(kg/ tonne of clinker) 

Oxides of Sulphur 
Concentration  

(mg/Nm3) 

PH kilns and PH/ PC 
kilns 

None BDL-0.50 BDL-150 

Long dry kilns None 4.9 2450 

Dry Scrubbers < 0.80 < 400 

Activated coke < 0.1 < 50 

Wet kilns None  2.  6-4.9 1300-2450 
 

Carbon oxides  

Formation of CO2 is due to; 

� Decarbonation of Calcium carbonate into CaO and CO2.  Calcination of one tonne of 
limestone gives rise to 0.44 T of CO2. 

� Burning of fossil fuels in the kiln, and 
� Electricity used in various services, e.g. fans, motors, captive power generation etc. 

 

As a rough estimate, total CO2 emission per T of cement range from 0.85 to 1.15 T, the 
approximate contribution being; 

� Calcination – 50 – 55 %, 
� Fuel combustion – 40 – 50 %,  
� Electricity – 0 – 10 %. 

 

CO – Carbon mono-oxide forms due to insufficient supply of oxygen in the air – fuel 
mix.  Since complete combustion of fuel is always attempted with excess air, normally, 
no trace of CO should be found in the exit gas; in any case, it is not allowed to exceed 
1000 ppm. 
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Volatile organic compounds (VOC) 

VOCs are aliphatic or aromatic hydrocarbons with low molecular weight.  Poly aromatic 
hydrocarbons (PAH) containing three or more benzene rings are atmospheric pollutants 
that result from incomplete combustion of organic matter in fuels. These polluting 
substances are likely to be present only if high calorific values waste fuels (described 
later) containing such compounds is used.  The probability of VOCs appearing in exhaust 
gases is low, as they are oxidized in low temperatures, much below those prevailing even 
in Calciners.  The organic matter is released between temperatures of 400 and 600oC.  
The VOC content of the exhaust gas from cement kilns typically lies between 10 and 100 
mg/Nm3, in rare cases emissions can reach as much as 500 mg/Nm3 because of the raw 
material characteristics.   

Dioxins and furans 

Dioxins and furans are formed while using waste derived fuels (WDF), when chlorine in 
wastes in the form of precursors such as PVC, NaCl or chlorobenzenes combine with 
other chemicals at low temperatures.  The formation of dioxins occurs only in the 
presence of a precursor and under reducing conditions when incomplete combustion takes 
place. 

It has been reported that doioxin and furan emission concentrations are low regardless of 
the type of fuel used and measurements carried out by VDZ (German Cement Industry) 
showed that cement kilns can complied with an emission level of 0.1 TEQ/Nm3, which is 
the limit prescribed for hazardous waste incineration plants as per European countries’ 
legislations.     

Heavy metals and other air pollutants 

The transfer behaviour of heavy metals in cement manufacturing process depends on their 
volatility, and is generated from the use of raw materials, fossil fuels, and WDF.  Metal 
compounds can be categorized into three classes, based on the volatilities of the metals 
and their salts: 

� Metals which are or have compounds that are refractory or non- or low-volatile: Ba, 
Be, Cr, As, Ni, V, Al, Ti, Ca, Fe, Mn, Cu and Ag; 

� Metals that are or have compounds that are semi-volatile: Sb, Cd, Pb, Se, Zn, K and 
Na; 

� Metals that are or have compounds that are volatile: Hg and Tl.   
 

Low-volatile heavy metals tend to become incorporated in very stable chemical 
compounds in the clinker.  However, concern has been expressed about presence of 
Nickel and Vanadium in stack emissions, when pet-coke is used as fuel.  Semi-low 
volatile heavy metals tend to volatilize in the hottest section of the kiln i.e., burning zone. 
These are only partly integrated into the clinker.  They condense at lower temperatures on 
the dust particles, which are removed from the gas stream in the dust collector.  Only 
Mercury is volatile enough to remain in the vapour phase in significant amount.  Presence 
of chlorine can cause some heavy metals to volatilize at far lower temperatures than 
normal.  In such cases, higher proportion of metals leaves the kiln through the stack and 
they are not controlled through use of filters.   

The experience in European Cement Industries, particularly Germany, emphasises that 
the conditions prevailing during clinker burning process, in contrast to dedicated 
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incineration plants, constitutes a material conversion process, and ensure low 
concentrations of trace elements in the exhaust gas.  Emission concentrations produced 
during the use of alternate fuels are mostly considerably lower than limits specified in 
German 17.  BImSch V (Schneider, VDZ, 2000).  According to them, the heavy metal 
input induced by alternative fuels does not become relevant until levels are significantly 
higher than those observed at the present time.  Mercury is the only element that may 
require input to be limited in individual cases. 

Wastewater  

Wastewater in cement plants results mainly from surface run off and utility operations for 
cooling purposes in different phases of the process (e.g., bearings, kiln rings) and causes 
no substantial contribution to water pollution.  Process wastewater with high pH and 
suspended solids may be generated in some operations.  The storage and handling of fuels 
is a potential source of contamination of soil and groundwater.  Stormwater flowing 
through pet–coke, coal, and waste material stockpiles exposed to the open air may 
become contaminated.   

Solid wastes  

Sources of solid waste in cement manufacturing include clinker production waste, mainly 
composed of spoil rocks, which are removed from the raw materials during the raw meal 
preparation.  Another potential waste stream involves the kiln dust removed from the 
bypass flow and the stack, if it is not recycled in the process.   

Filtrate from the filter presses used in the semi-wet process is fairly alkaline and contains 
suspended solids.   

Limited waste is generated from plant maintenance (e.g., used oil and scrap metal).  Other 
waste materials may include alkali or chloride / fluoride containing dust buildup from the 
kiln.   

Noise 

Noise pollution is related to several cement manufacturing phases, including raw material 
extraction; grinding and storage; raw material, intermediate and final product handling 
and transportation; and operation of exhaust fans.   

Vibration 

Mining activities, especially use of explosives for blasting give rise to ground vibration 
and fly rocks.  Suitable buffer zones, at least 300m from the site of blast is recommended. 

Odour 

Odour emissions are very rarely a problem with a well operated plant.  If the raw material 
contains combustible components (kerogens) which do not burn when they are heated in 
the preheater, but instead only pyrolise, emissions of hydrocarbons can occur.  This 
hydrocarbon emission can be seen above the stack as a ‘blue haze’ or plume and can 
cause unpleasant smell around the cement plant under unfavourable weather conditions.  
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ITEM NO.12          Court 3 (Video Conferencing)      SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 19271/2020
(Arising out of impugned final judgment and order dated 10-07-2019
in OA No. 1038/2018 and 23-08-2019 in OA No. 1038/2018 and 14-11-
2019 in OA No. 1038/2018 passed by the National Green Tribunal)

GUJARAT CHAMBERS OF COMMERCE AND INDUSTRY          Petitioner(s)
                                VERSUS
CENTRAL POLLUTION CONTROL BOARD & ANR.             Respondent(s)
(FOR ADMISSION and I.R. and IA No.90231/2020-CONDONATION OF DELAY
IN FILING and IA No.90230/2020-EXEMPTION FROM FILING C/C OF THE
IMPUGNED  JUDGMENT  and  IA  No.90228/2020-EX-PARTE  STAY  and  IA
No.90233/2020-INTERVENTION/IMPLEADMENT  and  IA  No.90225/2020-
PERMISSION TO FILE APPEAL)

 
Date : 22-09-2020 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE NAVIN SINHA
         HON'BLE MS. JUSTICE INDIRA BANERJEE

For Petitioner(s) Mr. Dhruv Mehta, Sr. Adv., 
Mr. Mahesh Agarwal, Adv.
Mr. M. S. Ananth, Adv.
Mr. Mitul Shelat, Adv.
Mr. Saurabh Kulkarni, Adv.
Mr. Anirudh Bhatia, Adv.
Mr. E. C. Agrawala, AOR

For Respondent(s)

          UPON hearing the counsel the Court made the following
                             O R D E R

Permission to file appeal granted.

Application for impleadment stands allowed. 

Delay condoned.

Issue notice.

In  the  meantime,  there  shall  be  a  stay  of  the

operation  of  the  impugned  orders  dated  10.07.2019,

23.08.2019 and  14.11.2019  passed  by  the  National  Green

Tribunal, Principal Bench, New Delhi.

Tag  the  matter  along  with  Civil  Appeal  Nos.  2218-

2219/2020.

(NIDHI AHUJA)                   (NISHA TRIPATHI)
  AR-cum-PS                      BRANCH OFFICER
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Figure 63:  Residential Zone Proposals- DP 2035 

 

19.11.2 INDUSTRIAL ZONE  
Surat is one of the industrial hubs of the nation, attracting large labour forces from across the nation 

for employment. This is one of the reasons of large share of migrants' population in the city over the 

decades. Hazira is one of the biggest industrial centres in the country, housing variety of industries in 

terms of scale and nature. Hazira is now made a part of SUDA jurisdiction after extension of SUDA in 

December, 2015 under the State Government's resolution. Other than this, there are other pockets 

of textile, diamond and Zari industries across the city. 

The level of industrial growth over last couple of decades has been tremendous. All the areas 

proposed as industrial zones in DP 2004 have been occupied by different types of industries and 

moreover, the areas outside SUDA jurisdiction have experienced high level of industrial 

development due to the unavailability of industrial zones for development within SUDA. The major 

industrial zones proposed in DP 2004 and later on developed as industrial pockets are Pandesara 

GIDC, Udhna GIDC and Katargam GIDC. However, Navagam did not develop to its potential even 

though it is located in proximity of National highway. 

At present, there is hardly any scope of industrial development due to consumption of industrial 

zone. There are also various polluting industries located within residential zones, negatively affecting 

the health standards, environment and overall liveability. The existing polluting industries within the 

residential area proposed to be shifted admeasures about 4.3 sq.km. (1075 acres). For such 

industries to be shifted outside and to cater the potential of development, 136 sq.km. of area is 

proposed as industrial zone in the Development Plan- 2035, which includes about 9 sq.km. (2200 

ANNEXURE 24 120

152



DEVELOPMENT PLAN 2035 2017 
 

SURAT URBAN DEVELOPMENT AUTHORITY | P a g e |193 

 

acres) of Obnoxious and Hazardous Industrial Zone in the newly added Pinjarat village. The location 

is on the north of existing Hazira area, under huge Government vacant land with access to water 

bodies. The site is in vicinity of 120 Regional Ring Road, 90 m ORR and the Utility Corridor. Only 22 

acres of the land is under the private ownership while rest is the Government land. Kadodara, 

Palsana, Sachin and Tena growth nodes are proposed for the industrial zone considering the existing 

land use and the access to the existing National Highway and proposed Ring Roads. The Industrial 

Zone and Obnoxious and Hazardous Industrial Zone existing in DP 2004 have been continued 

including the Hazira Industrial Zone as per the erstwhile Hazira Area Development Authority's 

development plan. Industrial Corridor along broad gauge railway line near Gothan- Kosad has been 

proposed. 

Since the acquisition proceedings by OGNC, KRIBHCO and GSPCL is over in the Kavas- Bhatpore area, 

the portion which was not acquired has been proposed as Obnoxious and Hazardous Industrial Zone.  

Total area proposed under Industrial zone (including DP 2004 proposal) is 136 sq.km., which is 

17.32% of the total urbanised area proposed in DP 2035. 

Figure 64: Industrial Zone Proposals- DP 2035 

 

19.11.3 SURAT INDUSTRIAL GROWTH REGION (SIGR) ZONE 
Hazira is one of the key industrial areas in the state of Gujarat and is now included in the 

development area under the jurisdiction of SUDA. There are critical infrastructure facilities of 

Reliance, ESSAR, Shell, L&T. Adani, KRIBHCO, etc. Hazira port has been developed on BOOT basis and 

is operational since 2012. As per GMB estimate, the Hazira Port is going to handle about 84 million 
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population of SUDA area for the target year of 2035 has been projected to be 110 lakhss. It means 

additional 60 lakhs people shall be living in SUDA area. Projects like, Expressway from Ahmadabad to 

Mumbai, DFC, High Speed Train, Bullet Train, Metro,  DREAM City project, setting up of premier 

institutions / Universities,   etc. is going to influence the Surat in a big way during the plan period of 

2015-2035. 

Moreover, the highly developed industrial pocket of Hazira Notified Area is also included in the new 

SUDA limits for which the Development Plan has now to be prepared. Hazira is one of the major 

ports of India. Development of Hazira having concentration of various large scale industries, has lot 

of implications on the planning proposals of the SUDA area. The existing industrial portfolio of Hazira 

includes industrial activities such as petrochemicals, fertilizers, heavy engineering, steel, energy and 

port related activities. More than 20 large and medium companies are located in Hazira, including 

KRIBHCO, ONGC, IOC, IPCL, BPCL, CAIRN ENERGY, NTPC, SHELL, GPCL, RELIANCE INDUSTRIES, L & T, 

ADANI Infrastructure, ESSAR, etc. Large industrial units are functioning in the Hazira area for which 

necessary infrastructure and planning inputs are required along with the comprehensive disaster 

management plan. Large scale movement of hazardous goods is also taking place to and fro from 

Hazira to different states through newly extended SUDA area. Moreover, Kathor development area, 

Sachin (Census Town), Kansad, Kadodara, Olpad, Sayan (Census Town), Amboli (Census Town), 

Kamrej, etc. are acting as magnet for the economic activities.  

The need has arisen for reserving the land in the DP of SUDA for the various public purposes 

mentioned under section 12(2) of the Act for catering to the additional population and to satisfy the 

planning requirement. 

SVNIT,  being the technical institute of repute in Surat, SUDA took the  expertise of SVNIT in 

analyzing the public purposes plots proposed in the Development Plan of 2004 and suggesting public 

purpose plots location to be reserved in this Development Plan - 2035 looking to the population 

growth rate and development happened and going to happen within the target year of 2035 in 

terms of its use, spatial extent and its location. Unique culture of the urban area as well as regional 

developments and national development policies were kept in mind for proposals. 

SVNIT submitted the report in April 2016 and accordingly, the public purpose land are reserved in 

the SMC, Old SUDA and New SUDA area as per the provisions of section 12(2) of the Act, for various 

public purposes for acquiring agencies like SMC, SUDA, GHB, Custom department, R&B, GSRTC, 

Airport Authority, P & T, etc.  

Under the provisions of the Act, the reserved land has to be acquired by consent, agreement or 

under the provisions of the Right to Fair Compensation and Transparency in Land Acquisition, 

Rehabilitation and Resettlement Act, 2013. 

The Public Purpose zone proposed in DP 2004 has been continued in DP 2035. 

Historical monuments, Government Buildings, etc. have been included in the Public Purpose zone. 

About 36.54 sq.km. of the urbanized land has been proposed under reservation in the DP 2035. The 

list of reservation proposed in DP 2035 is given in Annexure- 7 of this report. (removed) 
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Figure 8. Width Measurement at Approach Road nar Proposed Unit  

 

 

 
 

Figure 9. Photographs of Approach Road and its Measurement  
 

2.2 CARRYING CAPACITY OF APPROACH ROAD 
The width measurement of Approach /Panchayat road has been done manually at 11 points. The 
total length of approach /panchayat road is 1.62 km from NH-6 (earlier NH-53) to proposed 
cement grinding unit. The measurement points has been depicted in figure and table below-  
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Table 6: Width of Approach Road /Panchayat Road 

S.No. Point Lattitude Longitude Width (m) Width (ft) 

1 A 21° 8'59.62"N 72°38'59.80"E 12 38 

2 B 21° 8'57.11"N 72°39'0.28"E 12.2 40 

3 C 21° 8'56.35"N 72°39'0.54"E 21.45 70.39 

4 D 21° 8'51.66"N 72°38'59.47"E 20.05 65.77 

5 E 21° 8'47.21"N 72°38'58.41"E 15 49.26 

6 F 21° 8'46.73"N 72°38'59.06"E 15.57 51 

7 G 21° 8'46.65"N 72°38'56.89"E 9.20 30 

8 H 21° 8'47.84"N 72°39'10.75"E 15 49.30 

9 I 21° 8'48.59"N 72°39'19.18"E 16 53 

10 J 21° 8'52.40"N 72°39'36.18"E 17.38 57 

11 K 21° 8'51.47"N 72°39'38.53"E 34.5 113 

 

The carrying capacity of Panchayat road as per width of the road is 1250 PCU. However, as per 

IRC, 1990; the carrying capacity of Panchayat road notified by Collector of District & having 2-

Lane (Two way) for roads with free frontage access, parked vehicle & heavy crossed traffic is 900 

PCU.  There is a possibility of additional PCU on this road. The panchayat road is pucca road 

(metalled road) and as per SUDA vide letter no.252927 dtd 08/01/2021, the proposed site falls 

under industrial zone with 22 m wide road for indutrail traffic. 

 

Figure 10. Measurement of Panchayat Road (1.62 km)  
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Figure 11. Tri-Point at L&T Piping Centre near proposed Site  

 
Figure 12. Road around the Proposed Site   

 

 
Figure 13. Approach Road Near L&T Piping centre   
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Figure 14. View of Porposed Site and nearby Industries   

  

 
Figure 15. Tri-Point on Approach Road towards linking to NH-6 (Old NH-53) 

 

 
Figure 16. Current Scenario of Approach Road linking to NH-6 (Old NH-53)² will be 

utilized for Material Transportation 
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Figure 17. Current Scenario of Panchayat Road Linking to Suvali Village  
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Tra$ic Impact and Mitigation Measures 

The material and -nished product quantity along with number of trucks 

required as below –

S.N
o.

Raw
Material &

Product

Quant
ity

Millio
n TPA

Quanti
ty TPA

Quanti
ty

TPD

Source Mode
of

Transp
ort

No. of
Vehicles
(Truck/d

ay)

1. Clinker 2.0 20,00,0
00

6061 Captive Sea 184
2. Additives

like
Gypsum,
Fly Ash,

Slag

Purcha
se 

Road

3. Fuel 0.06 60,000 182 Purcha
se 

Road

4. Cement 2.0 20,00,0
00

6061 Captive Road/
Sea

179

Total No. of Trucks Required 363

The clinker/material will come from sea route and from the seaport it will be

transported using truck of 34-ton capacity with 4 axles. As per S.O. 3447(E) dtd

16th July  2018  of  MoEF&CC

(https://morth.nic.in/sites/default/-les/Advisory_regarding_revision_of_safe_axle

_1.pdf) for Maximum safe Axle weight of Truck/trailers, weight carrying upto 36

tons, safe axles in rigid truck required is 4. 

The equivalent  PCU factor  of  truck  or  bus  (fast  moving)  is  2.2  PCU in 5%

composition of vehicle type in tra=ic stream and 3.7 PCU in 10% composition of

vehicle  type  in  tra=ic  stream  as  per  IRC  guideline  106-1990

(https://thelibraryofcivilengineer.-les.wordpress.com/2015/09/irc-106-1990-

guidelines-for-capacity-of-urban-roads-in-plain-areas.pdf). 

We have taken average of two values (2.95 say 3) as the tra=ic composition of

approach road is between 6% to 7%. Hence the Total PCU will be 363 x 3 =

1089 per day or 45 PCU per day. In worst case scenario, we have taken tra=ic

of 48 PCU per hr to be added on existing roads. Considering the same value, we

have  prepared  the  Tra=ic  Impact  assessment  (TIA)  report  additionally  for

approach  road  (Panchayat  Road)  for  the  assessing  the  tra=ic  scenario  and

impact with proper mitigation measures.  

Modi-ed Tra$ic Scenario in case of 48 PCU and LOS
S.N
o

Road Increased
PCUs

Modi-ed
V

C Modi-
ed V/C
Ratio

Modi-e
d V/C
Ratio

1. National
Highway 6

48*60%= 29 1421+29
= 1450

300
0

0.48 C

2. State Highway
168

48*40%= 19 743+19=
762

125
0

0.61 D

3a. Approach Road/
Panchayat

Road*

48 190+48=
238

125
0

0.19 A

3b. 900 0.26 B

1

���
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However,  as  per  new  recommendations  of  IRC

(https://thelibraryofcivilengineer.?les.wordpress.com/2015/09/irc-sp-41.pdf), the

equivalent PCU factor for 4-6 Axle Truck/Trailer (fast moving) vehicle is 4.5.

The modi?ed equivalent PCU for proposed project will be as follows:

No. of trucks required per day = 363

Equivalent PCU factor for 4-6 Axle = 4.5 

PCU per day for 363 Trucks = 363 x 4.5 = 1633.5 per day or 68.06 say 68 PCU

per hr. The modi?ed tra=ic scenario considering 68 PCU per hr presented in

table below: 

Modi-ed Tra+ic Scenario in case of 68 PUC and LOS

S.N
o

Road
Increased

PCUs
Modi-ed

V
C

Modi-
ed V/C
Ratio

Modi-e
d V/C
Ratio

1. National
Highway 6

68*60%= 41 1421+41
= 1462

300
0

0.48 C

2. State Highway
168

68*40%= 27 743+27=
786

125
0

0.62 D

3a. Approach Road/
Panchayat

Road*

68 190+68=
258

125
0

0.21 B

3b. 900 0.28 B
For considering modi?ed PCU factory of 4.5, the LOS value of Approach road /

Panchayat Road (Sr. No. 3.a) will  change from A to B i.e.  Excellent to Very

Good.  

In this scenario, as mitigation measure the impact can be further reduced by

reutilizing the trucks of clinker for cement disptach to the sea route. As per the

present market condition, about 118  trips can be reutilized (same truck will be

used for clinker in up and cement in down) which will negate approx. 20 PCU

per hr (actual 22). Thus only 68-20 = 48 PCU per hr will be the net impact as

per the previous scenario of tra=ic. 

Mitigation Measures of Dust Pollution: 

 More than 33% green belt in three tiers as per MoEF requirement will
be  developed  by  planting  local  species  with  consultation  of  Forest
department  with  some  fruit  bearing  and  medicinal  trees,  along
periphery  within  the  premises  to  prevent  the  impact  of  vehicular
emission in the nearby areas. 

 Raw  material  /?nished  product  will  be  transported  in  covered
trucks/trippers.

 Fly ash will be transported in bouser.
 Paved roads and concrete Kooring will be provided in activity area.
 Speed of vehicle will be limited to 10 kmph.
 Sweeping  machine  will  be  provided  for  road  and  Koor  cleaning  as

abundant precaution.
 Water sprinkling will be done in non-process area.
 Valid PUC trucks will be deployed for transportation. 

2

���
287

170

bhargav thali
Highlight



 To avoid accidents, the speed of vehicles will be minimum in nearby
areas.

 Speed breakers are recommended near the proposed project on both
way (up & down). 

Mitigation Measures of Noise Pollution 

 Periodic vehicle inspection
 The trucks will shortly go into regular revenue service, to uncover and

correct any operating or maintenance problems which might arise from
the techniques applied.

 Regular vehicle overhauling and maintenance
 Training  to  drivers  for  awareness  about  consequences  of  noise

pollution.
 Contra-noise – installing speakers in engine compartment to cancel out

engine noise or electronic muLers for exhaust noise. 
 Open–graded asphalt pavement material for tire noise reduction 
 Speed limit reduction in certain neighbourhoods 
 Banning truck operation at certain urban streets. 
 Enforcing su=icient right-of-way distances. 
 Establishing 3 tier greenbelt  within premises and avenue plantation

along the approach road to reduce noise levels at receptor locations. 
 Changes in vertical or horizontal alignment, so that the transportation

facility avoids noise sensitive areas. 
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